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draw your attention to one important
thing. 1 addressed a letter to you, Sir,
through the Secretary-General stating that
arrangements may be made for_inter-
pretation of the speeches made in Telugu
into other languages. Sir, so far | have not
received any reply.

MR. CHAIRMAN :
the arrangements.

We are making

SHRI B. SATYANARAYAN REDDY :
Sir, when | came to attend this august
House and wanted to take my oath, | was
asked in w/hieh. language | would like to
take my oath. 1 said 1 would like to take
rny oath in Telugu. Then | was given a '
piece of paper on which the oath was
written, not then, but some years back it
~eems. It was not properly legible. It Was
not printed. So far as the oaths in other
languages are concerned, they are printed
but the oath in the Telugu language is not
printed. It was in a dilapidated condition. |
could not properly read that oath also. The
next day | wanted to make my speech in the
Telugu language but the Chair directed me
to give my speech in writing. | would like
to draw the attention of the Chair to the feet
that whenever | want to speak, | would like
to si)eak in any language which I like. 1
would like to speak in Hindi, | would like
to speak in Ben?ali, I would like to speak in
Tamil, I would like to speak in Malayalam.
I would li":e to speak in other languages of
India. | would like to speak in Gujarati also.
So, arrangements must be made for the
interpretation of languages in other
languages also.

' MR. CHAIRMAN : _ That is all right.
Ybu have made your point.
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MR. CHAIRMAN : That is all right.
You have made your point.
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MR. CHAIRMAN : The
Statutory-Resolution by Mr. Bhupesh
Gupta.

SHRI YOGENDRA SHARMA (Bihar)
: Sir, Mr. Bhupesh Gupta has asked me to
convey to you his sincere regrets for being
absent today because he had made a
programme thinking that there will not be
a sitting of the House on  Saturday.

MR CHAIRMAN : Yes, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI S.
D PATIL) : Sir, | beg to move :

"That the Bill to amend and consolidate
the_law relating to the regulation of the
police in the Union territory of Delhi, as
passed by the Lok Sabha, be taken into
consideration."”

[THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) in the Chair].

Sir, the Delhi Police Commission, also
known as the Khosla Commission, in its
Report submitted in 1978, recommended
the introduction of the Commissioner of
Police system in Delhi

SHRI LAKSHMANA MAHAPATRO
(Orlssa? : Sir, this voluminous statement
can be laid on the Table.

SHRI S D. PATIL: Though the above
recommendation remained under the
consideration of the Government, it was in
November, 1976 that a decision was taken
by the previous Government not to accept
the recommendation After the present
Government took over, the matter was
reconsidered in the light of the
complexities of the task of police ~nd the
new challenges faced by them with the
progressive _urbanisation of the Union
territory of Delhi and the rapid growth of
population. It was felt that the duality
inherent in the present police-magistracy
system inhibits the police in quickly res-
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[Shli S. D.Patil]

ponding to situations and affects their
efficiency in their primary task of crime
control and maintenance of law and order.
Such an arrangement also tends to curb the
initiative and efficiency of police The
Police Commissioner system had been
obtaining in the former presidency towns of
Bombay, Calcutta and Madras right from
the inception of the modern concept of
policing and it has been operating to
advantage in other metropolitan areas like
Hyderabad, Bangalore, Ahmedabad,
Nagpur and Poona, where it was introduced
subsequendy. After considering all aspects
of the matter and in the interests of the
improvement of the efficiency of the police
in the capital city, the present Government
decided to switch-over to the police
commissioner's system. An announcement
was made in this regard in both Houses of
Parliament by the former Home Minister
on 8-8-1977 and it was indicated that steps
were being taken to see that the change-
over to -the new system is effected as early
as | possible.

The necessa(rjy legislation was drafted
and was placed before the Metropolitan
Council in Delhi in December 1977 for
obtaining their recommendations. The
recommendations of the Metropolitan
Council were available only in the second
week of May 1978. Since considerablq
delay had already occurred, the change
over was brought info force by promul-
gating the Delhi Police Ordinance 1978 on
Ist July, 1978. This Bill seeks to replace
the said Ordinance. The Bill is mainly
based on the Police Act, 1951 with some
modifications to suit the requirements of
Delhi. It provides for the appointment of a
Commissioner of Police and the vesting in
him, subject to the control of the
Administrator, power of the direction and
supervision of the police force in Delhi.
Under the Bill, the Commissioner of Police
may be empowered by the Central
Government to exercise -and perform the
powers and duties of an Executive
Magistrate and of a District Magistrate
under such of the provisions of the Code of
Criminal Procedure, 1973 as inir bi
specified. Similarly, any officer
subordinate to the Commissioner of Police,
being an officer not below the rank of an
Assistant Commissioner of Police, may be
empowered by the Central Government to
exercise and perform the powers and duties
of an Executive Magistrate lunder such of
the provisions of the Code of Criminal
Procedure, 1973, and in relation to such
areas in Delhi as may be specified. The Bill
now empowers the Commissioner of Police
to exercise the powers of a District
Magistrate under the 14 Acts specified in
Schedule | thereto.
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The other important features of die Bill
are as follows :—

(1) The Commissioner of Police will
have power to make regulations for
regulating traffic of all kinds, licensing
and controlling of places of public
amusement or public entertainment or
prohibiting the carrying of gun-powder or
any other explosive substance in public
places, directing the closing or disuse of
any source, supply or receptacle of water
and providing against pollution of the
same or of water therein, regulating the
conduct of assemblies and processions,
etc.

(2) The Commissioner of Police will
have power to disperse gangs and extern
bad characters and habitual offenders.

(3) The Commissioner of Police will
have certain powers to prevent cruelty to
animals.

(4) Creation of certain new offences
with respect to disregarding rules of the
road, causing obstruction or mischief by
animals, causing obstruction in streets,
doing offensive acts in or near a street or
public place, behaving indecently in
public and annoying people in streets, etc.

Sir as already mentioned, the Bill is
modelled on an existing law, that is, the
Bombpay Police Act, 1951. A number of
provisions of the said Act relating to ex-
ternment of bad characters, regulation of
traffic, control and licensing of places of
public amusement or public entertainment
etc. were extended to Delhi in the past and
have been in force for a number of years.
Some of the provisions of the Bill are
based on or are analoguous to the pro-
visions of the Police Act, 1861 and other
laws like the Madras Town Nuisances Act
as in force in Delhi. Thus, both the
Administration and the public are already
familiar with many of the provisions of the
Delhi Police Bill. The Bill seeks to amend
and consolidate the existing laws relating
to police apart from introducing the
Commissioner of Police system.

Sir, 1 am sure that this Bill will be
welcomed by all sections of the House. |
commend this Bill to the House for its
unanimous acceptance.

The question was proposed.

SHRI KHURSHED ALAM KHAN
gDeIhl) . Sir, Delhi is entirely different
rom any other metropolitan city in the
country. Therefore, the presumption of the
hon. Minister is not correct. What is good
for Bombay or Calcutta is not necessarily
going to be good for Delhi. This he can
take from me, from my own experience.
Delhi has its_own character, its own
tradition and its_own way of working.
Therefore, a certain departure, from that is
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notgoinjto be in the interest of Delhi or
in the interest of the public of Delhi. People
have not welcomed this piece of legislation
and this system of changeover, as the hon.
Minister must be aware from what is being
said in the local Press and from talking to
the people of Delhi.

Now, at the outset, | should like to know :
What were the compelling reasons for _the
chingeovet in the police system by bring-

ing in the Delhi Police Ordinance of ist

July, when the Parliament Session was
scheduled for the 17th July ? Was there
any special  reason for this ? Why did
you not wait for about two weeks and
then bring this Bill before Parliament ?
What was the necessity for promulgating
the ordinance atthattime ?  Besides, the
Constitution (47th Amendment) Bill, 1978,
and the Government of Union Territories
(Amendment)  Bill, 1978, were to be
introduced In _Parliament.  According to
that, the Union Territory of Delhi is to get a
Legislative  Assembly. You should have
waited not merely for the Parliament
Session.  This should have waited, in fact,
till the Assembly was established in Delhi,
as we want an Assembly in Delhi, enot
merely an Assembly and conversion of
the Metropolitan Council of Delhi into a
Legislative  Assembly, but free
elections in Delhi, so that we could have
known the view3 of the people of Delhi as to
what they want, which party they want and
which Government they want. But this was
/done just....

_ SriatUAKSHMANA MAHAPATRO: It
is only for interference in the election
process that this has been done.

SHRI KHURSHED ALAM KHAN :
That is very obvious and you have made
it mire clear and put some more words in
my mouth.

Now, another important factor in this is
that, this shows the usual way of workin
of the Janata Government. It is the A
n'nistrator who will have the exclusive
control over the Police Commissioner ah |
the P>lice set up in Delhi. It is very
<ib/'ous that even after having a Legisla-
tive Assembly for Delhi, you are not goin
to allow the elected representatives o
Delhi to have a say in this mutter and this
will be the exclusive preserve of the
Administrator who will "be appointed only
by you and will not "be answerable to the
Legislative Assembly of Delhi. Well, these
are the aspirations of the people of Delhi
and you are going to comobtely ignore
them and you are going to dep-ive th»m of
their privileges, of* their rights and of
their wishes. Well, it will amount to that.
After some time, it will only be the
Administrator and the "Police
Commissioner in D?Ihi, and, | can assure
you, even the Ministers of the Cintral
Government will have no impor-
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tance in the Union Territory. Only these
two people will have importance, namely,
the Administiator and the Police Commis
sioner of Delhi and whatever they like,
they would do. The District Magistrate
system for Delhi and its own advantages
and should not have been scrapped in
such a fashion. People had the oppor
tunity to approach the District Magistrate
when they found that there were excesses
from the Police side and they could get
their grievances redressed. But now,
the Police Commissioner will be his own
ﬁpllceman. Where will people go against
is own excesses ? They will have to be
%:_orétent with his decision and his own
ind-
ings. It is obvious that the Government's
decision is based on the Khosla Commis
sion's Report and the stand of the Govern
ment that the duality inherent in the
Police-Magistracy system inhibits  the
Police in _ quickly
responding
to the situations and affects their
efficiency in their primary task of crime
prevention and maintenance of law and
order. Well, after coming into being of
this system, have you been able to reduce
the number of crimes, or, has there been
an increase in the number of crimes ? |
will give you statistics to show that this
changeover has not made any dent as far
as the crime rate in Delhi is concerned.
Well, Sir, the previous Government had
not accepted this recommendation of the
Khosla Commission. What were the
reasons ? There were valid reasons. Why
have those reasons been completely
ignored at this time ? Why have you not
said for what reasons the previous
Government had not accepted it ? | am
sure you do not want to disclose those
reasons. But those reasons were very
valid reasons.

The idea of a Police Commissioner sys-
tem is no doubt good as one authority
aware of the ability of police force could
deal with the situation effectively, but
there are many possibilities 'n a system
like this of misuse of power or misuse of
excessive power and, particularly, in a city
where there have been no such traditions,
which is not familiar with this sort of
working. It is naturally different with
Calcutta where for n ore than a century
you are having this t\pe of police system
and in Bombay also, but in Delhi this
needed gradual introduction and not this
sweeping power being given to the Police
Commissi cner.

There is a great doubt whether the
public of Delhi would welcome this in-
troduction of the Police Commissioner
system, as | said earlier. The District
Magistrate System hae” its own tradition
and it had its own advantages. People
were used to it. Now they find themselves
really at a loss where to go, whom to
complain when they find that there are
excesses from the police.
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[Shri Kurshed Alam KhanJ Now you
have introduced it, but the real test oi' the
system would be in their performance and
improvement in the existing situation.
Really speaking, the public is not very
hopeful, as | have stated, and there has
been no impact. They have not been able to
make any dent on the existing situation. As
it was before, it continues to be now, rather
worse. In spite of the repeated denials by
the hon. Minister the law and order
situation in  Delhi  remains really
unprecedented. This sort of law and craer
situation the residents of this historical city
had never experienced in the past. Toda) it
is going to be worse. What you are going to
do | do not know because every time we
put you a question, we ask you a gmstM B,
there are repeated denials and there are
such sort of statistics which are not realty
acceptable to us. In such a situatirn what is
the remedy ? Surely not what the
Government is trying to do because in-
troducing this system is a sort of putting off
the evil for your lack of administrative
ability in this Union Territory of Delhi. We
are faced with an unending oiime wave in
tnis city and people have lost all their faith
in the "authority's ability and capacity to
give them protection of pioviding security
of life and property. Here | should . like to
quote that between March ig77 and March
1978 there were 6¢0 cafes of robbery, 225
murders and 143 decoities as compared to
167, 143 and 4 rcspectivi ly between
March 1076 and,March 1977 and 366, 192
and 33 respectively between March 1974
and March 1975. Similaty. you see in 1976
theie were abcut 4459 thefts in Delhi but in
1978 these weie 7856. The number of
murders in 1076 was 37, but in 1978 it was
57. Apart frcm this, | should like to
mention that even in 1974 there were 174
murders, in 1976 these were 120 ard in
1978 these were 183. These are the figures
given by you in response to our questiens.
The number of murrleis were 27 in 1974,
U3 in 1976 and 206 in 1977. Thefts were
20,395 in 1974, 13,280 in 1976 and 21,712
in 1977. Besides | would like to quote
another specific example of cnhe boy Azad
Singh—aged 16 years who was murdered
on December 25, 1977 and still there is no
trace of the mureleiers. Those perse rs have
been going frcr.i pillar to pest, bat nothing
has been done. Yesterday they happened t
come tr> No. 12 Willingden Ciescent an
gave me a bunch of papers containing
photographs and all the di to Ms. The
ﬁollce have done nothing so far 2nd they

ave not bee abl~ to trace the culprits. The
Kho/Ja Commission Stated in iff!: :

"The present stat? ol the Delhi Police
manifested a degree of discontentment
and incompetence indicative of a deep
malaise which could be cured enly by a
bold and full blooded measure of alT-
pervaskve reform."”
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Take it from me that the_situation thst
Erevalls today is worse. It is net tit same,
ut it is worse than bcloe and there has
been no impicv< mtnt eve n after the
introdurticn oi the Police Corrmii-sicner's
_s%/ste_ m. Tin r> fore | Em vei y dt u.bt-fill
if this system will o.c ;?/ gc < d. Cre
thing strikes cut voix clesily. lull cjty will
new be under tn Adminisir; te 1 ml the
Administiato 1 will g<1 <vti) Il ii g.
done. At the same time, the IIKIK K-
presentatives ct the potple will hfve
nothing to say.

The law and order situation is su<h that
one suspects whether (his new system will
do any gcod to the country, or to this
ancient city, except nest-probably it is
going to increase the expenditure by a
substantial amount. Every day the morning
newspapers have Ecretming headlines
about murders, dacoities, robberies, chain-
snatchings ard what not. If you go to these
resettlement colonies, you will ccrr.e to
knew afceut. such crimes as will make you
hrirg \oui head in shame, particularly vthat
is being done to the wemen, hew they are
molested by those who are supposed to
maintain the law and order situation in this
city. A few days ago, the hon. Members
will remember that 9 robberies were
reBorted in one single night; a bank was
robbed of Rs. 3 lakhs in bread daylight in
Karol Bagh; and a number of dacoities
have been reported even in the New Delhi
area. About a hundred é/eards hem my own
he use, a daccity and nurder has taken
place. All this has shaken the confidence of
the people living in the New De,lhi area
and if Kou go to ihe posh colonigs, the first
thing that they talk about today is the sense
gf insecurity of life and property and their

onour.

What are they going to do under the new
system? They are going to have a large
number of new des_lgi]nat_lons. Nothing 1s
gomg to change with tie el 1 1 gi of

esignations, because designations ait of
no consequence or consideration for us.
People have doubts atcut the success of
this system. The police have the reputation
of being trigger-happy. What they have
dene in the Erst rrd what they have done
recently is krewn to eveiytcdy. And if
these trigger-happy pecple are given so
much power, tlen jcu can imagine what
they are gcirg to c'o ard' what will be ihe
consequences for the people. Particuhtly,
in New Delli when they have to take the
assisUrcc of the CPP. | would like to krrw
urder-wrosc orders the CRF will work,
who will command them, who will pne
them orders and whose ciders lley will
cley? Sir, limitless powers are being given
(o the Police Ccrrn issicrer. Ire Pill
provides completeJ)rotec_tlon in pursuance
of sections 138 and 140 if they acs
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in good faith—"No police officer to be
liable to penalty or damage for act done
in good faith in pursuance of duty
imposed or any authority conferred on
him.." Whatever they will do they will
say this is in pursuance of their duty, in
pursuance of the responsibility they had.
And you have given them complete
immunity and nothing can be done
against them. They are the most blessed
people on earth and, therefore, they can
do no wrong, they can make no mistake.

Similarly, clause 39 gives power for
additional  police and collect cost of
appointing this additional police. What
will happen ? In any little disturbance m
any area they will send a large continent
of police force and the poor people living
in those areas are supposed to pay for the
entire cost of the police thus deputed for
their security. But | can assure you that
they will not be their for creating a sense
of security or giving them protection as
we see from our experience and you will
see from your experience.

Similarly, in pursuance of clause 17 the
option to appoint special police officers
has also been given to the Police Com
missioner. We have very grave doubt
about this power being misused by the
Commissioner of Police. We know that
in times of stress and strain what type of
people will be appointed, what type of
people will be given this facility to act
as special police officers. They will have
no confidence from the people. We know
there is lot of infiltration in the police of
undesirable elements. Therefore, if
they give this power, surely they are
gomg to appoint such people who will not

e there for our honour, our security and
our property. For God's sake please look
into this matter and see that this is
amended.

The Commissioner will also have power
for looking after advertisement hoardings,
arms and so on. But are they well
e?wpped for looking after all these aspects
of responsibility which are being given to
him or are they going to be left as thev ?
Sir, the change has come. But with this
change-over we have not seen any change
in the working or in the type of working
that was Erewously there or which is at
present there. We are told that the
Bhllosophy behind firing was not to kill

ut to punish. 1 am quoting from an
interview of the present Police Com-
missioner. But | must tell you that diey do
not believe in this policy. They believe
only in the policy "Shoot to kill". And this
has happaned In Pantnagar; This has
happened in Agra. Are you going to repeat
the same thing in Delhi? This philosophy
ma?/ be only in the Delhi Police Conduct
Rules but it is not going to be practised in
Delhi also. | ask: Is the department well-
equipped? And my answer to all this is a
flat "No". There is no proper equip-

ment. There is no laboratory,
no mobility.

As far as mobility is concerned, the
Delhi Police have only 20 patrol cars_at
the moment. The estimates_of the Police
Commissioner  himself is that the
minimum requirement is 200 patrol cars.
If instead of 200 patrol cars you have

iven them only 20 patrol cars, what are
they going to do when particularly you
have given them so many powers and so
vastand extensive power.

Another very _important aspect s
traffic control.” Traffic regulation has
been placed under the Police Commis-
sioner under the new system. What
mass transport in Delhi is, we all know:
There is no check on the buses, there is no
proper check on the fitness of die
vehicles, there is no check on the driving of
vehicles and nobody cares for proper
enforcement of rules and regulations on the
highways and  carriage-ways in Delhi.
And have you noticed a police constable
standing there ?  He looks like a student or
a professor of Oxford University as if this
world does not belong to him or as if he does
not belong to this world. Is this the way of
enforcing the regulations? That is the
reason, honourable Minister, why after every
12 hours you are killing one person as a
result of bad traffic in this ancient city.
One person is being killed after every
12 hours.

Everybody knows about the impossible
traffic conditions in Delhi, but what is
beln? done ? There are 12 types of slow
and fast-moving traffic struggling for road
space in Delhi carriage-ways, but if you
go to the congested areas like Khari Baoli
or places like Chandni Chowk or the Delhi
railway station in old Delhi, you will find
no police constable anywhere and, if at all
he Is standing somewhere, then he is the
most disinterested person in all this great
confusio and chaos that is prevailing.

When you said that this police  system is
being brought into Delhi, one view is that
at present there are too many authorities in
Delhi, giving too many contradictory
orders and, therefore, the Administration
suffers adversely. Now what will happen
when there ~ will be an elected
Legislative Assembly in Delhi, and
an Administrator ? ~will the
Administrator's orders be carried out, as far
as the police work is concerned—who has
been r%leen S0 many extensive powers—or
will the orders that may emanate from  the
Legislative ~ Wing ~ be  implemented
? Who is going to implement them, and
will they be implemented in the same
spirit as the Legislative Wing may desire
them to be implemented ?
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[Shri Khirshed Alan Khan]

No<v, for the success of the new system,
much mire has to be done than wnat is
provided in the Bill. You have done really
no exercise, yoi have not applied your
mind very carefully. It is such aa important
piece of legislation that it should not be
rushed, through both the Houses for
passing on the plea that the Ordinance is
expiring;, fms Bill should have gins to a
Joint Select Committee for deliberation in
di;pth because it is a very important Bill
which affects the various aspects of life of
the people of this ancient city. Therefore,
we have every right to consider this Bill in
depth, aid carefully, in a Joint Select
Committee. | do not know why this is cut
short and why the suggestion fo:" a Joint
Select Committee was not accepted and
vr\qhy this Bill is being rushed through like
this.

That you have already introduced this
system is a known fact. Another aspect to
which | would like to draw the attention of
the_hon. Minister is that temptation in
police service is a known fact. It is
universally accepted and everybody very
well knows that the temptations in police
service are many and compelling. But there
should be no compromise with corruption
and, if that is so, what are you ?omg to do
about the well-being of the police people
and their working conditions ? Hive you
thought about it, have ?/ou given any
consideration to that | would say, no. There
is one instance | would like to bring to your
notice. You have provided for woollen
uniforms for them. How many ? Two pairs
of trousers for five years and one ,,woollen
siirt for three years. Do you think one
woollen shirt would last three years and
two pairs of woollen trousers would last
five years ? Naturally, if you are not goin
to supply them with an adequate number o
uniformi, then theﬁ will find their own
ways and means to have new pairs of shirts
und trousers. Besides efficiency, there has
to be suitable recruitment and proper
training. | would like to repeat, proper
recruitment and training. When 1 say
‘proper recruitment’, I mean to say that the
recruitment should be a mixed one. May |
remind the hon. Minister that before 1947
there used to he 40 per cent minority
communities people in the Delhi Police, but
today when the Delhi Police strength is
about 35,000, if | am not mistaken, there
"are not even 150 persons from the
minority communities. Are you going to
have this sort 0" Police force ? If you are
going to have this sort of police force, then
nobodK is going to have faith in it. You
must have a mixed police force so that
everybody has faith in the impartiality of
the working of the police force. Now
adequate staff is aiother important factor
which makes for th; efficiency of the police
force. You have given themso many

additional duties ; you have enlarged the
scope of their duties to a great extent. And
how much staff are You going to provide for
that ? The_ additional provision for staff that
ou are gom% to make is of the order of Rs. 3
akhs. In the first place, | may tell you that this
is a very unrealistic assessment. Unless you
rovide more money and provide them
acilities generously, it will not be possible for
you to make this system a success.

Now another important factor which also
should be taken into consideration, as far as
the police is concerned, is whether there is any
provision going to be made for weekly off for
the policemen. After all, they must get a
weekly off. But you have made no provision
for it. Unless you do it, it willnot possible for
them to maintain the same standard of
efficiency which is expected from them. If this
is to be done, this will need at least an increase
of about 15 per cent in the strength to provide
them a weekly off. And if the principle of
eight-hour duty is to be applied in their case,
then another J8 per cent of the strength will
have to be increased. You will have to
consider about it because now you are giving
them such important duties ; now you are
enlarging the scope of their work to such an
extent that it is necessary that they must have
some proper rest.

Now, the hon. Minister, you have drawn
much from the Khosla Commission's Report
while drafting this Bill. May | point out that a
very important and significant
recommendation of the Khosla Commission
has been completely missed or completely
ingnored ? And the recommendation is—I
quote :

"A Traffic Board should be set up under
the chairmanship of the Commissioner of
Police, with representatives of municipal
organisations, the Northern Railway, the

,  the Ministry of Transport,
Automobile Association, DTU, a few
Members of Parliament, Chief Engineer,
BPIWD and the Municipal Corporation of

elhi."

Now, to this list, | would like to sug
gest ........ (Interruptions)

THE VICE-CHAIRMAN {SHRI SHYAM
LAL YADAV) : Please conclude now.

SHRI KHURSHED ALAM KHAN :
..atleast a Road Research Institute
representative should also be included. Since
my hon. friend from that side wants me to sit
down, | will sit down. But | must say that
Delhi has its own special and peculiar
situation, with so many pulls and so much of
day-to-day
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interference by the Ministers. This being the
case, will the Commissioner system be able to
bring about any radical_improvement in the
administration of the Union Territory of Delhi
? Or, is it just to divert the attention of the
public ? That is what the intention of the
Government seems to be.

Thank vou.
% SHRIMATI LEELA DAMODARA
MENON  (Ke.-ala) : Sir, the Hon.

Minister, when he explained the objects and
reasons for this particular Bill, said that this
was a long awaited piece of legislation. The
Khosla  Committee had made its
recommendations in 1968 Jitis ten
years now since those recommendations
were made.  Why is it that they were not
accepted or implemented so far ? ~ Delhi is a
sensitive area. Examples are drawn from

Bombay, Madras and Calcutta. They are
not the capital cities of India. _This is
the capital of India. It is special area.

It is the seat of Parliament. =~ Many other
things are also happening here which do
not happen usually in Bombay,
Calcutta or Madras.

Just let us see what has happened during
this period after the promulgation of the
ordinance, during the period of. trial of this
experiment. The Hon. Minister said that is to
control the crime, to protect the people and to
do things like that. What has happened ?
How has it protected the people ? How has it
controlled the crime in Delhi ? The Hon.
Member who just spoke, gave the details, the
figures, of the crimes that have happened in
Delhi during the last few months. Today it is
a fact that the women cannot move about in
Delhi without protection. This has never hap-
pened before. People have been living in
Delhi for all these years peacefully. But it is a
fact that mother are frightened, the parents
are frightened, to send their girls out to the
educational _institutions. When anything
happens the Police do not take note of them.
The chains and whatever little jewellery they
have are snatched from the girls. There is
eve-teasing.

SHRI LAKSHMANA MAHAPATRO :
One_lady journalist has come up with a
detailed accounts of such things.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Let her

complete, please. You will have your
turn.
nrfRIM.VTI LEELA 'DAMODARA

MENON : There is after 6, as if, section
144- in the city and nobody can move about
without special permission frora the police
and without police pro-
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tection. What has happened during the
period of this ordinance, during the
period of the working of the new police
system ?

There are'certain provisions which are
necessary. There has been the Police Act in
vogue since 1861 and changes due have to
come. The complexities of the social life,
the economic life and evea the ﬁolitical life
have changed, and, therefore, changes have
to be brought in. But, we should see that
the change is better than the previous set
up not worse than that. If it is worse, all
tr]l$se changes will be of no use, of no
effect.

I do not want to go into the points that
have already been raised bv the Hon.
Members. But | do feel that the things
have come to a pause.

We make legislations, we increase
the Police Force and we give special
permission to the police Commissioner
to take more special police. When the
Commissioner of Police takes new people
at a point of time when they think that
there is an emergency, there is no law or
rule to govern whom they should take into
the special force. Who shall be the spe
cial force ? Sir, today, it is a fact that in
this country casteism is coming up.
After the Janata Part?/ has taken over
this Government, slowly but steadil%/ the
people are Ifd to the origiral confronta
tion of caste. Before and after we attain
ed freedom, there have been attempts in
the country to see that the peolpe of
India are united and are one. We sptak
of socialism, we speak of social levelling
1 andwe_ have been  attempting to re-
move casteism, but everyday we find that
there is a caste war. It is either between the
Jats and the Harijan or between this group
and that group. Supposing that the Police
Commissioner is also involved in that caste
war or the Police Force is involved in the
caste war, who would prevent them from
mobilising more forces againt one group ?

1p.m

Sir, who is to prevent all that ? The
Commissioner is all-supreme; his under-
standing and his decision will be paramount
and there is nobody to question him
That is a grave danger.

Crimes are increasing. There is more
looting, there are more thefts and more
murders in  Delhi than ever before.
From the Treasury Benches came the
explanation that it 1s only now that these
cases are being registered. Sir, | do not
agree with this explanation. Whenever
there is a theft in the house, whenever
somebody is murdered, whenever there
is looting, people do register the cases.
But today those cases are more in number
I So, some silly excuse is being
found.
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[Shrimati Lcela Damodara Menon] The
palice is back to the original 1G61 phase :
they are now protecting the vested
interests. When the original Police Act
came into existence in this country, it was
to protect the Britishers, those people who
ruled. And today, the Janata Go-vern'rent
wants to juxtapose itself with the British
regime and wants to be protected.
Formerly it was also to protect the
Zatnindars and the vested interests, and the
rich people who supported the British rule.
Today the Janata Govem-mmt wints the
police force to support the vested interests
and the rich people, those forces which
want to support the Janata Government.
Therefore...

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Madam, how
much time would you take ?

SHRIMATI LEELA DAMODARA
MENON : | would take another 10 to 15
minutes.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) :Her et us
adjourn for lunch now. We meet at 2 p. m.

The House then adjourned for
lunch at two minutes past one of
the clock.

The House reassembled, after lunch, at
three minutes past two of the clock the
Vice-Chairman (Shri SHYAM LAL
YADAV) in the Chair.

SHRIMATI LEELA DAMODARA
MENON : Sir, | was speaking about the
special provision for having more police
people to meet a particular situation of
emergency. From the man%/ provisions of
the Bill it seems to me that we will be
giving the police so many powers that
Delhi will soon have a police raj. It is
already having it now. And it will be con-
firmed as we will be givin our assent to it
if we pass this Bill.. ..

SHRI LAKSHMANA MAHAPATRO:
The police will act with added strength.

SHRIMATI LEELA DAMODARA
MENON : Yes, it will act with added
strength. The honourable Member who
spoke before me said that the police
officers and others have longer hours o
duty. While | am against giving the police
to many powers and too much authority we
should also consider that they are human
beings. Today an ordinary policeman or a
olice officer has to work for 16 to 17
ours sometimes. There are no specified
hours of duty. Police is the custodian of
law and order to whom Wz expect the
citizen to look in his ordi-
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nary life for protection from crime. Today,
policeman appears as the dragon, who <f
destroys the peace of the citizens.  This is
because, first of all, he is too authoritarian
and the has power.  But the doe& not have
money and his service cenditiens are, if not a
hundred gear old, at least not improved
considerably. Thereft r, he has pc-wer and no
money and 1t will be nc wonder if he becomes
subject to the  influence of money power.
That is a simple fact. With  regard to the
people who crmrnit crimes, | would say that
the incidence oi crime is increasing just as
the populati i n is increasing and just as the
society is becoming more and more
complex. But, it the same time, there is one
fact which is to be noted. We note now that
the incidence of crime amongst wemen is also
increasing.  But we do not have provisions
in our law to see  that these criminals or
those persons who cemmit crimes are
properly taken care of. Today, when a
woman is alleged lo have ommitted a crime
or has committed a crime and is taken to
the police lock-up and is interrogated, it is not
only cc nsidei e d he has committed a crime,
but that she is a woman. People see her
only as awoman.  Whether it is a woman
or a man who commits the crime, when they
are to be interrogated, they are to be intene
gated as individuals and not as men or as
women. In the case of a woman criminal,
she should not be interrogated by men
because she is alleged to have = ccm-
mittedacrime and she should not be made to
undergo the torture of being a weman as it
happens now. When she is taken to the
lock-up, she is a sex symbol.  This thing
should not happen and, I would appeal to the
Government to see that nc-woman Is taken to
the leck-up and detained in a lock-up during
the night and ro woman should be
interrogated by men police. It is a fact
that the police force is not the military force
where thay rave special provisions. Itis an
unfortunate thing that even though the
Constitutkn guarantees equality to men and
Yemen in every sphere, in the military fcrce,
in certain sector there is still discrminatien
against women. But in the police force this
need not be there, There is no re-cessity for
any discrimination. |  wcvld, suggest that
if  there are no wemen  police.
Itshouldrecruitmore wemen anditshculd be
seen that women criminals or offender are
interrogated < nly ty women police
officials and that they are not kept in the lock-
ups.

There is the question of cemmunity
fine. The whole area may be fined if tlv
Commissioner so  desires.

Very : .
often many riots take place and this fa
because of violence and the people
involved do not have in view any special
area or any motive. Trouble spurts out
suddenly. "Sometimes it may be a
processicn taken
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out and it may be passing through a poor
area where people in that locality, have no
idea or any thing regarding the procession.
Bat violence spurts out suddenly. Should
the people there be fined for that ? Should
the people in that area be penalised for that
? Ithink, this is not very fair.

We have alsays been saying that the
Executive and the Judiciary should be
separate. But here, a person of the status of
an Assistant Commissioner is now given
magisterial authority. | think it is going to
be misused and these days especially when
we find the police being used, rightly or
wrongly, to protect special interests, the
interests of certain influential people, the
interests of the Government and also the
vested interests, and it will be misused
now because of this ﬁ_rowsmn giving
magisterial authority, which authority is
there to give protection and some sort of
civil rights to the citizens and which wil be
destrcgled now. Therefore, that provision
should also be looked into and necessar
amendments should be made to it. Wit
regard to traffic, we find that in spite of
the Commissioners being in existence
under the new set-up which is functioning,
cycles have no lights, boards do not have
letters, instructions are not legible and
traffic regulations are very, very poor.
With regard to traffic regulations, Delhi
would be the worst city in the world.
Therefore, special attention will have to be
paid to this. There is a lot of exploitation,
and in certain spheres necessary attention
of the police should be there.

Many Members have spoken about the
behaviour of taxi drivers and auto-
rikshaw drivers. The police is quite
indifferent.  Accidents have  now
increased, not only because the number of
vehicles has increased but also because of
bad regulations and bad control. It is a
matter of fact that a taxi will not go for a
short distance. Even for Members of
Parliament, sometimes when Parliament
sits after 6 o'clock, it is not possible to
have a taxi to go home because taxis will
not come, if it is a fact for Members of
Parliament, then what will be the fate of
ordinary citizens who want a transport?
Same is the case with auto-rikshaws. | am
not saying that these people are not really
exploited or the police do not trouble the
poor taxi men or the auto-rikshaw men.
But the taxis and auto-rikshaws should
not become a problem to poor passengers
who, after travelling over long distances,
are put to a great deal of trouble at the
railway etations and elsewhere.

Sir, | was speaking about the service
conditions and and the accommodation of
the Police. In the States there are

special provision for that. As a matter of
fact, in Kerala the State Government has
made special provisions to see that proper
accommodation is given to poor
Bollcemen, to the poor police constable,
ecause it is difficult for them to get ac-
commodation properly otherwise. I know
that there is to some extent a provision
for this in Delhi also. But it is not the
case everywhere. The police should not
be under any influence with regard to
their accommodation. For this special
provisions will have to be made.

Regarding the police taking deterrent
measures for law breakers. | think Clause
48 states that the police would be givin
special attention. What has happene
with regard to implementation of the
enactment against immoral trafiic in
children ? The police has failed mise-
rably. Girls are falling from second
storeys or fourth storeys in this capital,
because the police are not bothering
about these laws.

It is reported that in some of the col-
leges the incidence of students takin g
drugs and other intoxicating things has
become so high that it has become a big
social problem, in schools. Every day
almost we find that so much of drug has
been seized from here or there. But that is
only symbolic. Daily, in this city of Delhi
a large amount of drugs is received which
is being distributed not to habitual takers
of these drugs but to students also. Even
in high shools there are anti-social
elements. Drugs are distributed in high
schools also, so that little children in our
high schools use these drugs, so that they
become addicts to drugs. What action is
being taken ? What definite programme
gaveothe Government and the  Police

one?

_Now | come to crime detection. In this
big city, the equipment that the police has
for crime detection and the implements
and set-up it has so inadequate that it is
impossible to do anything in a city like
Delhi which is a big city and can vie with
most of the international cities. There are
good elements in this city, but there are
bad elements also coming from all over
the country and from other countries also.
The equipment is very poor and
inadequate and | hope that the
Government will see to it that this aspect
of thepolice is strengthened and proper
allocations are made to see that our police
has modern equipment so that they are at
par with other countries and modernised
to the extent possible.

With these words | oppose this Bill,
not because there are not many good
things in it which may, in some manner,
improve the police force, but because
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[Shrimati Lcela Damoda a Mcnon]

feel that it, as it is, cannot improve matters
and it might be misused so that Delhi is
made a police raj and not the headquarters
of a big democratic nation.
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T @ g A ooy faafaq d aeedm arer
o i @ g R oafr mw wy
_® AT W AWTd o =EA A &
gfodl &,  sifrafaai &, werderst R,
g7 7w § ufaw dwafus 9qt S
afz wqgr e wraar S s faw & ar
ER FEEI ANGd wed | S@fEd aEn
T gm@Eam AF # | AvEw awax i
% oy gowrr & 399w frwmfewr W
=g qgr fawr zafar fe o=z
ZE AT TRIT R ATEL AT | ¥ T uTE
TREA § qr+a97, 42 § THT A A0 & —
"(a) The conditions of service, work and
living of non-gazetted members of the

police force in the Union Territory of
Delhi, and

(b) Measures necessary to promote their
efficiency and welfare."”

A &1z W Tt 9 S g & 2w et do-
ars 7 g foiE 7 s owm @ —

"The Home Minister has, four days
previously, on November 1, 1966, an-
nounced the Government of India's de-
cision to appoint this Commission, in a
statement made in the Lok Sabha in res-
ponse to calling attention notices given by
some hon. Members. In the course of his
statement, the Home Minister made refe-
rence to certain agitational activities in
which the members of the Delhi Police
force were indulging for seeking dress of
their grievances. A specific mention was
made of inconvenience experienced by
Police personnel because of lack of
adequate housing. The Home Minister
gave information about certain remedial
measures taken by the Government to
remove the legitimate gri vances of Delhi
Police and entw on to say :

'We have taken a num r of steps for
the welfare of the Delhi Police. Even so,
we have decided to appoint a
Commission with a retired Judge of a
ngh Court as Chairman to enquire into
an make  recommendations  on
conditions of service, work and living
of the members of Delhi Police and on
measures necessary to promote their
efficiency and welfare."

az 91, §Y7 INF qTH 201 o4 fa & Afon &
T o g | AT % S AT
weET At 7 frar fiw gfee sfrae o s 5t
F aggue Aw A wE FF mEear o ¥
AZ FHFAT A §, NI A § WL T FAFAT,
9%, TET ¥ & ar faslt W
T oFEY gr ¢ @l weenr we oS F
T oHAYH Al A A & | qEe A
a1 7z & g draiseng A gfaa stae s
saeqr FT s & w5 fwo G-
ARy Wy | gl AE 97 I s
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argeqT O wzt 97 fe fEIRET sEEAT Al
faeedt & @ GefrEay spAEar A7 wye oA F
gl A1 v sraen ot gt 97 gfEm
sfase ®F smawar 4@

37, 79 AAm Fad,  afr e fae

st griex W@l wamﬁ {fztr
et & o e W W1 ATt
gAY & A Hf wAdw g awas |

iy wawrawrd s afer IwIA R .
(Interruptions).

o areE WAl ;. oAq a1 GdiEe €
waw__g‘rawalmﬂ

;
5
o
3
|

] ﬂ[ﬂ:li'!ﬂ' Fafs  favar adi ’amr
7z femarc g _oF amas mﬁmv:%
fag #1 W AEE TET AR

& faaifaq afafafa & sfa ar i wfgse
farmare fagas AFTTE % afa
ag wemtan  fgeedt gfes wfwsae & afa 9
Wi FEwAT , AT WY WETT % afeA §
0% aga qTFm: q'm’ RN s«fatr

% 9% W gl 2 ) WAY wEmw A
7 d47 Frg qar § f59 F wrare 97w
faa &1 wwda adt femarawar o o wEr
HElEq WA FW WA A FAT AEAE |
az AIHAT wErTT R AT aETAl HT gEA

fas faor

SHRI ~ GHANSHYAMBHAI  OZA
(Gujarat) : All orders are passed in the
name of the Governor and not in the name
of  Ministers. Even the Police
Commissioner takes orders from the Go-
vernor and not directly from the Ministers.
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IEM T ATT wE | I FAL AR
weqEzw  agF aFr 2, f¥wd 151 gran
g—-ma Al 152 wrav # 7 w7 3
wagfear &1 152 arrer w faw, 4w
oF aifede & gfeo & graar

SHRI LAKSHMANA MAHAPATRO;

Shame. shame.

ot OOeR WRE © W AT A o A Aal
gt &1 wamifaw aafa waTn’h-ﬁwgn
A auwd g, 39 I sfawre F s -
AE ﬁs"mﬂwmnhvm €9 41
&1 ¥71  & f¥ —“beg their perusal”
W agt 97, 941 -‘fg‘r HITH HATET
A FamMz 4T qEr g eafau aogwe
LEAA e w9 v w7 59 fav sar @
@i fawr quwafzar

g A W o9a A wEr i #
aray,  fware fom & feEd d e 2

‘ fmar Eﬁ
1 % ooANT
i o fmam oz v o4m

F wfgsrdr &1 wfamwm
fasra ®7 27 o oHr § o qUC
mmwmr{mmm TE—3A% @
A EAIGAFCIZE, 3H eHTAAG  AlwA
TR g— ug i s argE e R
H fa@ g | 215" 919 91 99 979 F44 41
l[mwngm ¢ & w@ha= qq&

-

AT § W1 A0 for & STauTl § 26 0d §—

ITAATENA WEYEd (st YT A arEd )
15 fgz grad

oY GrPX WA . OF JIA g A TET
fe gooat #Fafg er < &

st %7 A4 wA (IAT WA )
fr-o oo @w Vg E
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ot antw Wi ¢ wEE, § aEAr arEar
# fr 7z 1 fa=r & 92 srar oFf % 9o
% fauda & 1 sar and & smmm § e
& famedieom &7 arq ady v § Wi gw fam
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Tarmam fem s wrg ! w9 fam & grox
arrifaaT, anT fre, dastafza AT
wfmgz qar ofaw g7 #at &7 wfe o gfew
Ffawre § Ffza frar s 7ar & ag g9 &
fadedimeor 41 afew awr &1 Fdwan § A7
HAAT 4TET AT ALFIT HF qQr O F aponrqa
% faeg o fam 7 ag w@e@ $6 AT @ F 0
wafan gu aaar arEl & A aae | § g
w4 fF gfe =y gy odf & qmroes
F ¥ gar & ufa awmre § a1 muwt 5w faq
F1 g AEF Fr rfeT | ww faw w5 ey w51
& =ifam

AraaT, g odr g1 et 5 fade,
gied, WA 9z, FA0E (Fg = F gwe
=it wrd, few qde § "as & fag aeday
fagr smw av @ feqr wo, ag sy w1 W gfew
w4t | agafag e adiarsewn g ?  feee
W & g § Wi gw gfaar F waen
3% F7 A ©F § (% Al av gwd o W

3
£
A
z
&
a,
A

E - -
g@iwgiimﬁwma
T F 0

= ®o &lo wewwn (IAT 9AWM) : HA
1975-76 § a9al § sT%7 |

ﬂ;lﬁﬂﬂ' m;:grrmﬁé"ﬂ‘fﬁrlﬂm
arignd | wAwm ! wfwez w1 ag wfawre
g7 far am, 144 @A 51 afgere gfem
sfowr &1 % faar war,  @Er e oW
ufawr, e 9W F1 gae @ w1 afgere
afagz § Sawe gfaw sfawre w1 7 fam
T 9 gfew aw g aTemd | gaardy a8y,
gaTe wfgaw & v arg o syaeqy ¥ fwoew
qgad] W § ewiamiEal w1 @EaagEs
FUTAEAT F74 F1 wiawre &, s oF fawr § amw
arEgE g 7o fas § gw am w1 osrawe §
fe gfem wfwsae fodt o1 qrdr oz i s
ag fergwi a1 wfzz &, wwewEl #1 Afeas
g1, fmredi a1 frosmaT g1 gl 9T s
friaw # addr faawr wawa § fo saer
g oY FemAr o7 9w feEw s
avATE | TWATE T faw AT o Arama
T, §9 Al §F ATHTC O A BN B B
Y FF AFA § (% T A wiww § wwd 1
GHA A &, AT A AT A AL T7
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fam @ & fagr s | wemaT, w0 faw &
afa & gfew #1ag wfawe foar mr d f
ag fruw g | ag 1w € fe ag foaw F
s®Ifnd & | "7 gqF Ag-a1d vy faw i a7
Wt & 5 e aed qugfaw fan et adwfas
HIRUIT ¥, SAAT &1 aEwfaw 1 97 qqm A
1§ fraw g &3 awdt & w1 faw &
wwdl & w1 99 fAaw &1 Ieeisd & A9 &)
a1 wrawdr §1 F g2 Wgar § v wwda
® g ugw & wofew w9 3 emaegr
TOLAF A G E OE FH oA 7 7
H Fgar argar § F ovEs €7 29w @7 "y
1 T A T AT TGHATT A GF F

ITRWIERS (St W@ W qR ) A
T |

ﬁ_ﬁtﬂunﬂ:uﬁw,ﬁ'mmmgl
gfew &1 ag ufaws fauy o & fs ag Gt
&1 ot farvtw gferer ar wifeforr gfem & weff ¢
HHAT & | FATL WINH 1T A THET 4F faar
o7 | §9 IH GIET HI AGN KAT ATRA | THHT
AN F1 E0AT § | qEw wAad g g i fae
ae qrEfarsll &1 gaE=n & Fru |

st wwwn w (fage) coEw weengo
QWO & T Well g W |

st attex wat : w@ife ag aw gfew w1
ol 9% & gafead ag 200 wifzwal w1 W w4t
T qHAT £ | FATC WEITAE AY FWIR ATHA
43 § ag ¥ A A wwfadi @ owdi aw
Eul

st TR WY fREEl § e e
qQF0 & W AT L AT

it aveer gt BT WAETE A AT
@3 § 3% a4 %Y wdt w7 faar g o G
T 57 (737 8 forg &1 918 98 adf F2 71
ATCoTHoNHo & N Wl HT ¥war 2, 5%
aryEifrs 9] %1 Wil w3 gwar 8 e
T A7 A T A WAAT TP AATAHATE |

it Wi wew ww o @Al 1 aE &
ferar oA
=t At Al 0 w9 FerATd T W1 Y
FTHTL FTAH 21 FOdy at & 1 79T 500
wrafaat &1, a0 Afagel §1 9T a9 47 I
el 3 97 ZHAT FLA | M T4 T I8 FAAT
FT A1 FF 4 T4 F T A0 F4 | §9 a8
& g faer % wfed @ @ gfeer w6l &1 gefard
FT FAFEN FAT4T 97 T & | ¥ wrer &
¥ fae % qarfaw gare fz-a7 afz g w9y
qT T IgrAT €, AT AT THAS A, A
gaTe agf fagre & wAgm wrfz @1 Fgd £,
FART AT TRE FC AN L AT &, FA AA F54
% mfzz oft, fassit AT ag T T E
SN 47 6T K15 HLAGT d AT AFH TET ZHT |
SHRI LAKSHMANA MAHAPATRO:
They permit political kite-flying  but not
real kite-flying.
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st i wwl o mifee § gz 9@ 9 95
e ErEm fF i fam A dlagg & angi &
uF Y faa[ fear 73t | v avg & wUF &
& qe1 @ &, faaa gw G @ow odEe
¥2d & WLl atg § H5F €A § Ay,
s s § aga 99 9 99 £
s diad g® # 9% gia £ v afiww W
T 1A avg F Bt & w9w fren faar &
I @141 avg & wagl o7 angfes auian 6 77
HFE 8 | WAY g9 FEATH i, WoHloNHe
faet &, &t wvga s aw 9w wfes swian oz
w%d § | @ gaW wvan g fr nfag Fwwen 51
O & e, aresarfas saqwan #1084 % fan
arfes spaian &%, afew wmd st a7g &
mr_a,‘hf!%m fem & Wiz 9u% wfa gfes
tad wfuaie & B § fo aw ew afz %@ a2
gEarE &3 7 & i F ol ar dmE
ford a1 g g% amafe® Aaid 53T waw
4 ofem ard angfes qui e w7 599
g
3 P.M.

&Y wwene W SfE o fawd ofza
g &, wafau 77 7wy IE WL & WA
Ay

st atwe wwt ¢ T e EATE w7
THG FAaT qET F §IEAT A g TOAT qrEr
g f% 77 ag Gar fawr § a1 s Ao
uF g 7w ey v faw & wfg wo grat
& WO SrooTE F g ag %< @ & ! afg
T & At s g e 1 arow wad arfw faedr
# gfaw oo T eqrear 7 g1 oaw |
SHRI SYED SHAHEDULLAH (West
Bengal) : Mr. Vice-Chairman, Sir, before |
proceed to speak on certain specific
clauses of the Bill, |1 would like to say a
few words by way of general comments.
The Bill appears to me as placing the cart
before the horse. Delhi has not yet
achieved a statehood, a local democratic
set-uP_. That could be the proper set-up for
a Police administration of the type sought
to be introduced by the hon. Minister. | am
not enamoured of the Commissioner
system as such. In Calcutta, we know to
what length the system could be utilised by
an autocratic regime. It was done during
the British rule and also after Independence
we had experiences of such things,
particularly during the emergency. We had
the bitter experiences in Bengal not only
during the emergency but also earlier, since
1971 particularly. So naturally | cannot
accept the introduction of the Commi-
ssioner system without a democratic setup
like statehood of Delhi. We have found
how difficult it is to correct the system and
to fit it into a_ democratic setup. Some
sections have irremediably, deteriorated
particularly due to the misuse made of
them during the emergency.

A
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[Shri Syed Shahedulla h] Some of the
IPS officers are difficult to coltrol, Taty are All
India S-rvice people and they manage n
wriggle out of control du-; to the long string
thev enjoy out of reach of the State
Governments.
Regarding the circumstances that confront
Djlhi today in regard to law and order th : j;im:s,
as d-scribed in detail by other speakers, have
increased on all accounts. W tat does this
fact point to ? One could say failling of the
administration. Bat it would be a superficial way
of dimming, the matter with iuch a general
coaslUaoi.  Oae must gc a little deeper Into it.
This Gavernm”ut is a successor to th? prev'ous
administration. What was ta3 singular
achieveimn: of that admi-nistratioi, i.e. Mrs.
Indira  Gandhi's aln'mistration ? That wis, as
we learnt in Wist Bengal to our grievous
losses at the tim?, even before the emergency,
creation of an  ‘underground  army'. It
was  uid~rground not in the sense that it
was no tangible and apparent to the eye.
Their swagger  was much too visible to be
missed. It was underground only in the
sense that terror had used the screen of silence
to cover them. Though the svvagger may not
be there now, it continues to renain in strength
under-ground.  And it happens  when
such things are left to themselves, they tend to
proliferate. In the absence ~ of any
particular drive by the ruling  Go-virhffint, the
thing tends to proliferate. O le of tie
constituent factors was  the tie established
by the previous administration between this

underground and sections of police
administration particularly at the top and
middle level. | cannot reject outright my

inference that som" of it may not infiltrate into
some section or other of the present ruling
party unless preventive measures ars taken.
But what is mire apparent is the continuity of
that organisatian by itself. The increase of the
crimes nay to some extent indicate their thriving
existence. One of the knotty  problems
facing the Delhi Alministration is to dis-
establish  that organisation and its tie with the
section of the police at the top.
Needless to state that mere adppointment of a
Com nissioner of l'olice and investing him
with powers will not do away with these
problems and alio others inherited from the
days be. ore independence We have found to
our bitter experience the trigger happy nature
o!" the police officers in all States practically
in the past. Even after the British left this has
continued to our regrets.
The army is paid and maintained to sacrifice
itself, but the police officers seen to think that
a small piece of stone stuck on their body is
enoujrh to K'll hundreds and thousands of
people. They can go harrailv and merrily vith
their gurs in
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their hands. They have not to face ememies
on the fronts. They have not to sacrifice
anytliing there.  These police officers are
paid and maintained, and they shoot the
civilian population. If they are paid
and maintained, they are maintained to die
also as the army is maintained. If the
civilian population tioubks for a certain
little matter, they ought to be able to face
that even at the cost of death, gocd
humouredly. How do the London cops
managv these things how do tlhe British
people manage these tnings anc™ how are
the_things managed in France and the
Unit* d States without  Killing _the people
? If the western democracy is such an
ideal for you that you even take it to be part
of the yv_ag of life, why you maintain what
the British rule imposed on us and what
idea the  British rule infused in the
police dpeople and not what they do in
England.

We see that wherever there are communal
riots and wherever there are oppressions of
the Harijans, the police escapes safely. It is
said that it is done by the crowd, the mob, that
the police has done nothing and that the police
has no responsibility in the matter. | think,
the police should be held responsible for
every such crime on the  Scheduled
Castes, the  Scheduled Tribes and others.
They should be held  responsible for
having failed to maintain failed to give
protection to the life and property. It is not
SlmplY giving some awards to the people who
have lost their lives. A single citizen of
India is valuable to us, whether he be
in Jamshedpur or _in Punjab, in Roht&k or
anywhere else. This should be a matter of
grave concern for every one of us. Every
night of our existence should be 1
sleepless if we find that we —cannot maintain
peace, if we cannot give protection to life
and property of the Scheduled Castes and
the Scheduled Tribes, thr most down-trodden
people off India, and if there is disturbance to
peace to any section of the beckward people
or any other people just on certain fact of
holding certain opinions or certain doctrines
or certain_religion or belonging to certain
creeds. Then, Sir, there are certain specific
provisions which some of the speakers have

already touched on—the  provisions
affecting the right of assembly and ofhtr
thirgp. ~ 1 am not going to quote sections,

others Have done it. But | particularly want to
mentu n one thing. Sir, we have repeatedly
told that this follows the pattern in Calcutta,
Bombay and Madras. I do not know in
exact detail asto what is the position in
Calcutta and Bombay. But | at least know
that in Calcutta, the ordinary catirg houses do
not require  a licence  frcm the Police
Commissioner. It is a matter for the
Corporation.  Bars and other things are
another matter.  But ordinary tea-sh0ﬁs
and eatinghouses are  not matter for the
police at least, in Calcutta, unless,
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of course, there is something offensive.
That is a different matter altogether.

Now, the right of assembly of people is
seriously affected by this Bill. ~ Well, there
may be certain occasions when this  provi-
sion may be required. Then, come on
with a specific legislation; or, there must be
sorae other method. But it is not proper to
give powers to the police to enter into all sorts
of places on  the excuse that if the public
are admissible, they can also  go there. |
remember an occasion in 1941. In Burdwan
district, in my home  town, we were
holding a meeting of the Congress Party.
Taking'advantage of the Defence of India Act,
some Intelligence officers, plain-clothesmen,
British-paid intelligence effi-cers, entered
that place. We turned them out by force.
Fortunately, we were nrt so addicted to
non-violence as not to be able to shoulder
out a few intelligence people in plain clothes.
We threw them out. They said "we are part
of the public and we are entitled to come
here. Under section n (5) of the Defence of
Irdia Act, we can enter this place." Now,
more horrible things may happen if this sort
of general power is given to tie police.
To give powers to  a police constable to
enter anywhere, without any specific pur-
ose and authority and without any particular
ine of action being taken by the
Government beforehand to permit the-
police constable to enter anywhere, is
something which | cannot apprecirte.

There are other features which are more
obnoxious. Having something to do, having a
modest little connection, with the cultural
circles and the writing circles of West Bengal
being the Editor of a journal, 1 am rather
sugmsed that as late as in the 20th century
and in 1978, when we are talking of
democracy, a drama script has to be shown to
the Police Commissioner for permission, for
a licence, prior to the performance. We have
been agitating against this since the 19th
century. Our people in West Bengal honour
the occasion when our dramatists were
arrested and prosecuted and put in jail during
the British period. And for all these 30 years
after independence, we were agitating as to
why that provision should be there giving the
Police Commissioner of Calcutta the power
of scrutinising the drama scripts before their
performance. FortunateIK, the present West
Bengal Government has removed that
provision. Now, the dramatists have not to
show the scripts to the Police Commissioner
for scrutiny and all that. You may appoint
experts, men of letters to go into it. But you
know how even men of letters serve the
ruling class, the ruling party. It may be you
today ; it may be myself tomorrow. Writing
is a profession. The work of writing or
dramatising or anything is as much a work as
doing work with the spade or
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handling the plough. It is not seme-thing as
holy as a mixture of holynvn. However
experts they might be, this kind ofscrutiny
before granting licence, | say, is detestable,
and that too In the year 1978. Therefore,
with such strong feelings over certain parts
of the Bill, I cannot fully Support the Bill. |
would extend my wholehearted support to
this Bill, if certain measures were taken to
|m(prove upon the present provisions of tie
Bill. I would naturally support any measure
which gives Statehood to Delhi. With thesa
words | conclude. Thank you.

SHRI L. R. NAIK (Kama(aka) : Sir, I rise to
support the Bill. Not that it is defect proof or
foolproof. It has its ! own defects. But the

uestion is what 1 sort of police system we
should have in this _country, especially in
respect of metropolitan cities like Delhi,
Bcmbay ?rd other places. When | say a few
words en this Bill | would like to tell this
Etgu.st House that | do have some
experience in this line. In my 40 years of
career | served both in the erstwhile State of
Bombay and Karnataka as a Magistrate |
Class, then as a Sub-Divisional Magistrate
and then as a District Magistrate. | have also
had the occasion to serve as a Special
Magistrate attzched to the Indian Infantry
ccrrmanded by General Choudhary during
the Hyderabad Police Action. Besides this |
lived in Lcr.dcn for over a decade, and as a
matter of curiosity | had also the occasion to
stcdy the police organisaticn in England. As
| studied this organisaticn inEnglzrd, what
transpired to me war— perhjps this would
surprise this House—that every country
council has its cwn system of police. Seme
of the smallest countries have their own
police service—they are not called police
force—having a strength of not more than 40
to 50 persons. In London we have what is
called the Scotland Yard. It is known all over
the world as the most efficient police orga-
nisation any country could have. | know for
certain that the Scotland Yard pkys a very
important role as far as London city's peace
and tranquillity is concerned. What came to
my observation there is that between the
Scotland Yard and the public there ii no
middleman. That is a very important point to
note. They directly deal with the public. The\
need not go to a separate organisation like
the magistracy for taking orders in order to
deal with the public. The result is We know
whaf sort of a police foice there is in Eng-
land. It is really a friend of the public-During
my ten years' living in London. | never
considered the bobby as mdy enem?/]. I always
treated him as a friend and he indeed
behaved like a friend. | saw him
investigating offences. The approaches he
would make to the public
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_[Shri L. R. Naik] in the course of his inve
itigation were so effective and at the sam;
time so polite, so courteous, that one
wonders why there is no such system here
M our country. Of course, here also the
people, by and large do hold that
organisatic n with respect so that a proper
investigat on takes place. As a matter of
fact, what | have observed is that every
Englishman or everybody who was th;re or
who is living in that country is himself a
policeman and that is the role the ﬁublic
plays thrfe. So it is not necessary that an
organisation like  the Scotland Yard
should have somebody in between.  So,
after making a study of that
organisation there, it 1 were to look at
the Delhi ﬁolice system, what do | find ?
| am very happy that ~ an attempt has b-en
m!.de to getrid of the dual system,
tr.e duality in the system, that is, the police
and the magistracy. That is excellent and
that has to be done. | know as a
District Magistrate or as_a First Glass
Magistrate— | was a Judicial Magistrate
also—what used to be happening till the
separation of the Judiciary and the
Executive took place. I have seen rry
friends working as District Magistrates and
I know what sort of atrocities used tj be
committed by such Judicial Magistrates.
They had ample powers. In fact, even
today , , Judicial Magistrate in a taluk is
called the king of the taluk.  Even today
he is called so. Thougf that system has
disappeared, though It disappeared long
back, still he is callel the king of the taluk
because of the past it had. There has been
the separati 3n of the Judiciary from the
Executive. Thank God, Sir, that our
Constitution also speaks about it and it is
good that it does so.  After that, Sir, what
sort of a system we have provided at the
district level ?  Of course, in the Bombay
City we have a  different system and we
have the  Police Commissioner system
there. In Bangalore also, Sir, we have
the Pclice Commissioner system.  But
what is the system prevailing at the district
level ? We have again the dual system.
The police  officer must go to the
Magistrate for taking certain orders and th;
relation—I know this and this is my
personal experience— between the police
off.cer and the magistrate, whether it is at
the taluk level or at the district level, has
never been happy. They have never been
pulling together and they have been pulling
against each other and, as a matter of fact,
they create parties in taluks and they create
parties in the districts and that too only for
their self aggrandizement and not with a
view to looking after the needs of the public
or to giving protection to the people, to
giving protection to those who deserve it.
That has never beei done and even
today it is there. Even at the district
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level, we have the District Police Act and
under a particular section of that Act, the
Superintendent of Police is to be under
the Command and control of the District
Magistrate. That is the law and, with all
that, Sir, what is heppening is that these
Superintendents of Police and the District
Magistarates never pull along well with
each  other and the result is that there
have beena lot of atrocities committed.
We have heard of a lot of such things and
we are hearing of such things these
days.  Atrocities against the Harijans are
there; atrocities in connection with
land-grab movements ; or atrocities in the
process of implementing the land reform
Acts ; or in implementing the Act banning
bonded labour. In all these things, Sir,
what we find is that if the police
officer does one thing, then quite the
reverse thing is done by the taluk
magistrate, who are called Executive
Magistrates. So, this system also is not
working.  But, I think, we should not find
fault with the system that we envisage for
Delhi. But one thing has to be understood
and it is that what we want is the right type
of *ystem. Now, Sir, our country
has become independent and after
thirty years of independence, and even
during these thirty years of independence,
certain socio-economic changes have been
taking place and are taking place in the
country.... {Time Bell rings).... Give me
some more time, Sir.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Please con-
clude now.

SHRI L. R. NAIK : | have just started.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : But you have
made sufficient number of points.

SHRI L. R. NAIK But | want some
more time, Sir. Now, | don't know what |
was saying.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : That is all
right. You conclude now. Don't waste
your time.

SHRI L. R. NAIK : | don't remember
what | was saying just a little while ago.
Social and economic changes are taking
place. What was the state about the police
system in this country in the pre-
independence era ? During the pre-
independence era, the policeman was very
powerful. He considered himself and the
public also considered that there is a big
source behind him, and that is the source
of alien, British imperialism. So it was
rather difficult for anybody to touch him.
He was more feared than respected. Even
today, in order to frighten our children we
sometimes say
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that the policeman is coming. Even today
that habit is still with us. So that sort of
system  which was there before
independence, prevails. And what hep-
pened during the struggle for indepen-
dence ? The police source was utilised by
the British to curb the national aspirations
of the people and to commit atrocities.
How many of our great freedom fighters
have courted jail, have courted arrests, and
so on. | need not go into the whole thing.
That was the system prevailing. And after
independence what is happening ? | tell
you, every member of the public will have
to be a police officer. Only then is it
possible to have a fool-proof system. This
Is exactly what is happening in European
countries. But are you doing that ? We are
not doing that, So It is necessary that what
we have to think of, is of creating a good
police system. And it is important.

_The police system as envisaged by this
Bill is the right one. The reason may be
asked why. There is the Police
Commissioner at the head. He must
certainly be a very responsible officer.
Care has to be taken to see that the right
man occupies that position.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : That will do,
Mr. Naik.

SHRI L. R. NAIK : Apart from this,
what | find is that the type of organisation
that is envisaged by the Delhi Police Bill
is such that it is bound to create a well-
knit organisation. For instance, | will tell
you. The Police Commissioner is the
highest police officer over them. So many
friends have said that a Bill is to come and
the Assembly has to be brought into
existence. That is a different thing. Instead
of the Administrator, | would say that the
Minister in charge of Home Affairs
should be there. But the point at issue is
that this Bill will create a good
organisation.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : That will do.
Now, please conclude .... (Interruptions)

SHRI L. R. NAIK : I am sorry. | had
made up my mind to speak so much.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : You have
spoken well.

SHRI L. R. NAIK s | told this august
House that | have worked as a police
officer, as magistrate also, and | talked
with the hope that... . (Interrup-

tinn*\,
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SHRI! YOGENDRA SHARMA :
Sir, the hon. Member has experience. |
request that he should be allowed to
continue....(Interruptions)

THE VICE-CHAIRMAN F (SHRI
SIH(}(AM LAL YADAYV) : Let him con-
clude.

SHRI YOGENDRA SHARMA : Does
the police carry fire-arms in London ?

SHRI L. R. NAIK : They have re-used
to carry fire-arms. It is dperfectly true. Do
you know what is behind that bobby ? The
whole public is behind this bobby. Our
society has not come up to that level and
we have not been able to create that sort
of atmosphere in this country. It is
essential to create another system. But
unless we politicians and so-called social
workers understand our sense of
responsibility towards the society, a_nx
system that is created will not work. Wit
these words, | take my seat.
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SHRI S. D. PATIL : Sir, | am greatly
indebted to the hon. Member's who have
supported the Bill and those who have
made useful suggestions while offering

their comments on the Bill, and some have
lent their support with reservation....

sft WOq A1 A : FHAT AT ANE L.

IURATEE (= T AT aEE ) A
(W) & 21 = A 9§ AT TAW FIR
Zrew & foran & 1 wF 21 & wgrEr a9 20 A
WL ®15 ATAAT 12 AT g% 720 & 1 AT
Z1

1 ®eT AT G : AZ A1 AT AT

IOEATEAA (T TR qw aE") o ’iT
AT OET & A, 74 fEa a w727 fF e
A oaEe fmr T Wi w1 FEE w8
| am sorry to say that everytime you say
like that. You please ask your Whip to
give your_name first. | requested your
Whip to either drop one or the other and
he gave me the names. What can | do ?
But you go on commenting like any thing.
It is not desirable.

~ SHRI S. D. PATIL : Sir,'While analys-
ing the various points urged for conside-
ration, | find that these points fall broadly
under 5 or 6 categories. But first of all, we
have to see what Is the purport of the Bill.
It was a long-felt need of Delhi since 1966
and the ex-Prime Minister of the country
appointed the Khosla Commission to go
into the matter and their recommendations
have come. Hon. Shri Yogendra Sharma
said that it was not the term of reference
and that the Khosla Commission had gone
beyond the
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[Shri S. D. Patil] scope of the terms of
reference. | would invite his attention to
Part (b) on page i which says : "'Measures
necessary to promote their efficiency and
welfare. "

SHRI LAKSHMANA MAHAPATRO
: He read it out to you.

SHRI YOGENDRA SHARMA : | said
it already.

SHRI S. D. PATIL : | am giving my
comments. Now, this particular aspect,
that is, measures necessary to promote
their efficiency, exa:tlv covers the re-
commendations ....

SHRI YOGENDRA SHARMA : And
welfare ?

SHRI S. D. PATIL : | am coming to
that. Why are 3{10u getting impatient ? Sir,
as far as the efficiency matter is
concerned, the Bill seeks to achieve this
aspect because it will be under a unified
command and it is a scheme which has
stood the test of tim e in several metropo-
litan cities, at three earlier places and in
five cities more which were added subse-
quently, like Hyderabad, Ahmedabad,
Poona, Nagpur and Bangalore.

As far as the welfare of the policemen is
concerned, there can be no two opinions
About the suggestions that have been
made cither by the hon. lady Member—
which were very useful—or by the other
hon. Members, airesdy a committee of
experts has been appointed which is going
into the various problems. For the consi-
deration of the hon. Members, | will draw
their attention to reference No.

"In making the recommendations, the
Committee will keep in view the nature of
duties and responsibilities of the police
force for which personnel can be deployed
on continuous duty without detriment to
their efficiency. Man-power requirements
on account of the ﬁollce personnel avail-
ing Sundays and holidays may also be
kept in view." Besides, Sir, we are all
aware that the Central Government has
already

appointed....

(Interruptions) SHRI S. D.
PATIL : Sir, | have not interrupted any
hon. Member, | will go one by one.

Besides, the Central Government has
already appointed a Police Commissioner
to go into the broader aspects of all the
questions relating to the Police and, thee-
fore, it will be too early to expect that
gvel}/thlng will be done through the Bill
||tqs_el . What we are doing is not a new
thing.
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A question was raised : 'Why there was a
hurry to promulgate the Ordinance ? "N
This is a twelve-year-old matter. Here, | do
not want to go Into the question why the
former Prime Minister did not choose to
accept a these ~ recommendations. | have
nothing to say on that. | do not want to
comment on that. But this Government
announced its decision on 8-8-77 in both
Houses of parliament that it is coming up
with a bill. Then, we drafted the Bill in the
month of December. The Bill was sent
to the Metropolitan Council of Delhi
which is  really the body which is vitally
concerned with the administration of Delhi. |
do not say that the others are not concerned.
This body-also took five months and it has
given  its recommendations.  Whichever
recommendations were possible to adopt,
were adopted in this Bill. Not only that.
All the salutary recommendations which are in
the various  Acts have been consolidated to-
gether and brought in here. It is only two
months old, not even two months. It Is too
much to expect that there will be some
improvement immediately. It is a sort of an
experimental measure which we are applyinP
to this capital of India, the national capital,
where the problems of law and order and other
matters are becoming more complex and
complicated with the rise in population and
urbanisation. That is why, a system, which
has worked to our advantage in the various
metropolitan cities, is  being tried here as
an experimental measure.

The other question raised was, whether
we are not arming the Police Commi-
ssioner with certain excessive powers and
with those powers which are really anti-
democratic. This is the second question.
My reply to this is that the Commissioner
of Police works under a constitutional
authority, namely, the Administrator or the
Lt. Governor of Delhi, under article 239
and he, in turn, comes under the Home
Ministry. He is a representative of the
President of India Now, certain powers are
given to tie Commissioner of Police who
iIs a highly responsible officer. He is
highest officer in the police hierarchy. He
is given certain powers under the super-
vision and control of the Administrator
and some powers are vested in him by the
Central Government.

SHRIMATI LEELA DAMODARA
MENON : Assistant Commissioners of
Police are also given powers.

SHRI S. D. PATIL : The question is, at
certain levels, these powers are delegated
or distributed. The Assistant Commi-
ssioner of Police is not an ordinary man.
He is a former S. P. He is a person who is
highly trained and who has got responsi-
bility. This is a big administration.
Therefore, it necessary to delegate powers
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to the various officers or persons who are
competent and who have got certain
responsible jobs to do. It is not as if they are
given to a person without any responsibility.
These powers are exercised even in the
district by the various officers. All the pros
and cons of the question have been gone
into by the Khosla Commission in depth and
they have made these recommendations. It
has also been accepted by this Government
that this system of duality and dual control
must go. Here, i the police have to act very
quickly. For this, they have to be given
some authority. If they are made to
approach the District Magistrate for taking
certain orders, the?/ will not be able to act
quickly and rapidly to deal with complex
situations and problems. That is why a
major echange which is going to be made is
about the displacement of the District
Magistrate and in his place the
Commissioner of Police as being invested
with certain powers. But these powers are
not automatic..

SHRI YOGENDRA SHARMA : It is not
duality ; it is a system of checks and
balances, which is very necessary. | think,
in principle, even the hon. Minister will
accept that.

SHRI S.D. PATIL : There arc sufficient
checks and balances because the Com-
missioner of Police has not got automatic
powers. He has to take orders from the
Administrator. He has to work under the
control and supervision of the Adminis-
trator who is the constitutional authority
appointed under article 239. So he docs not
act on his own and if there are any excesses
on his part, these will be curbed by the Lt.
Governor and ultimately -the Home
Minister because it isa Union Territory.

The hon. Member from West Benﬁal
talked of lending support to the Bill with a
certain reservation—that is, ushering in a
new system and giving_Statehood to Delhi.
It is a major policy decision which involves
cfrtain considerations because it is the
national capital. These are : whether we
should go in for immediate State-hood or
whether we should take into consideration
the various status that Delhi had enjoyed.
Firstly, it was a Ghief Commissioner's
Province, then it became a Part 'C State and
thereafter the States Reorganisation
Commission recommended in 1955 that it
should have the status of a Corporation
which is working for the last 23 years.
Thereafter, we have to see whether we want
to keep it as a Union Territory or give it
State-hood, which means there are several
complications and several consi-gerations
will have to be given to the duestion. That
is what we are doing now. We have
introduced on the nth Angnst, 1978, both
the Forty-fifth Cons-
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titution (Amendmen? Bill as well as the
Delhi Assembly Bill. There also we are
expecting that when the Assembly func-
tions here, they will get certain powers.
That was made clear when | had held a
meeting here with the various represen-
tatives, particularly the MPs, from Delhi.
We have ?iven them an understanding that
they will have certain powers. For
example, the various State Acts which are
applicable here, they can very well le-
gislate. Then we are also thinking of
entrusting to them certain authorities over
the DTC and Delhi Milk Scheme. We will
have to consider that. And then whenever
they want to enact any law etc which is
under the State List, they can very well
legislate. We must be very conscious about
the powers of the Union Territory
Governments. The Assemblies which are
in existence in Goa, Daman and Diu and
other places also have to work under the
control of the Administrator and also the
President. The hon. Member said that his
support is conditional on that particular
thing. So | may make it clear that that is
not going to come so soon. Whenever it
will come, it will be from the national
point of view. We will have to consider
whether we can grant State-hood, what
will be its implications and what will be its
ramifications. These are all matters to be
considered at an appropriate time.

A point has been raised—I do not want
to go into that controversial subject— that
the crime is on the increase. Maybe it is so
in some marginal cases. But Mr. Yogendra
Sharma with all his experience—I know
he is very intelligent and clever—tried to
sort out only things where there has been
an increase ; he conveniently forgot to
mention those where there is a decrease.
He must be fair to the Government also.

SHRI YOGENDRA SHARMA : You
and | together make the whole.

SHRI S.D. PATIL : Yes, he has con-
veniently referred to only two matters—
arson and murder—-and that too for one
month only—June-July—and completely
forgotten that there are other matters
where the incidence of crime is gradually
on the decline. And for his information
that was made clear in the Consultative
Committee meeting held on the 22nd.

4 P.M.

SHRI JAGANNATH RAO JOSHI
‘Delhil : With their active co-operation it
can decline further.

SHRI S.D. PATIL, : | need not go any
further into the question except to say that
in regard to the incidence of crime I will



71 Delhi Folic-

[Shri S. D. Patil]

only refer to the figures from January to July.
The total number of offences in Januarywas
3,715. Nowithas come down in July to 3,430.
In vj.rious categories there is a difference.
Th's happens because in a particular mon :h a
certain type of offences may increase and
certain type of offences may decrease. That
does not mean that the law and order
situation is deterioratin%. Rather it has
become now a sort of fashion to accuse,
because it has got political overtones, to
criticise the Government and to use that
criticism as a weapon. But it is not
necessarily a very effective weapon to assail
the Government on that account.

The second point that arises for cons-
deration is whether tie powers given to the
Police Commissicner are excessive. This Bill
contains no new powers. Almost all the
important provisions of the Bombay Police
Act and several other Acts like that of
Madras and 01 her, were already in operation
here. The only thing is that we have
consolida:ed all these t |r_1ﬁs and put them in
a son of package in this Bill.

Sir, there are a nun,ber of suggestions
which the hon'ble Members have made. Sir,
there is scope for amending this Bill
whenever any occasion arises, whenever it is
found that the powers are being misused or
there is any lacuna. But this is a legislation
which combines all the good points of the
various Acts and, therefore, there should no:
be any apprehension on that account that we
are arming "the Police Commissioner with
some excessive powers. Mb. It is onlg the
powers that are aheady existing that are being
modified. Only in place of a District
Magistrate we are placing a Commissioner of
Police. And in the hierarchy of officer; the
Commissioner of Police is a very high
officer. He is of the rank of a Joint Secretary
or even a little above that. So it is not as if we
are entrusting this powfr to a man who is only
a policeman but he is a person who is a
responsible person.

Sir, the Bill contains no new powers.
Similar powers ate already available to the
police officers in Bombay. Some of these,
powers are already availalbe under the
Police Act of 1861. Sometimes they say that
we are just perpetuating the legacy of the
Britishers. Sir, in many respects we cannot
avoid that. Even the 1.P.C. or the Indian
Evidence Act or the Criminal Procedur:
Code have been inherited from the
Britishers. Suppose a legislation has stood
the test of time, shall we throw it off betause
we have inherited that legacy from trie
Britishers? So, we are utilising certain
provisions, not all, of the 1861 Act. The
whole thing is
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modelled more on the Bombay pattern and
that is why there should not be any taboo on
that account. Why should it be a taboo
because people say that it has been inherited
from the Britishers ? Law and order is as
much the concern o this Government as it
was of the Britishers. Even in the Bombay
Act which was first enacted in 1951, in the
last 22 years amendments have been made
28 times. We have, therefore, taken all the
amendments of the Bombay Act into con-
sideration. Several other important, of the
Police Commissioner are not in any way
tried to be increased. In

fact, they have been tried to be modelled in
such a manner that all the important and
useful suggestions which are tried to be lated
together.Then the question was raised that the
Commissioner of Police or police officers
who will be exercising these powers will not
be under popular control. No, Sir, the Police
Commissioner is not a law unto himself. He
will be working as an agent, as earlier
mentioned, and some of the powers which are
envisaged under clauses 146-147 are to be
given by the Central Government, and the
Police  Commissioner will always, while
acting, be under the control of the
Administrator. So, when we say that the
President is an elected person, under the
Constitution, the Lieutenant Governor is his
representative and the Home I\/I_lnlstrK is
conducted by popular representatives here
They will also have the same control because,
in fact, whenever powers are given under
some of the provisions of the Cr. P.C. they are
given by the Home Ministry to the
Commissioner of Police. Therefore, there is
sufficient popular control and whatever
regulations he will make are only enabling.
But he has no power to make orders. That Is
also a departure freni the Bombay pattern and
those regulations will be laid before both the
Houses of Parliament. So, the collective
wisdem of Parliament also will be exercised
while framing the regulations and it is not as
if the regulations are coming for the first time.
They are already there and now they are only
collated together as | have Said in my earlier
speech.

Now the third point is whether the juris-
diction of the Commissioner of Police
conflicts with the jurisdiction of the local
authorities or local bodies here. There also it
is not contradictory. They are supplementary
and complementary to each other and
wherever there are certain
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narrow areas under'some provisions, suffi-
cient protection is provided. If | may refer
to clause 28(4), it reads :—

"If any regulation made under this section
relates to any matter with respect to which
there is a provision in any law, rule or bye-
law of the Corporation or of any other
municipal or local authority in relation to
public health, convenience or safety of the
locality such regulation shall be subject to
such law, rule or bye-law."

So, predominance is given to the local
authorities subject to certain conditions. But
on certain occasions, when an emergency or
contingency arises, he must act promptly.
Supposing there is a dead body, be will have
to find out to which community that dead
person belonged and in which particular
burial ground it should be buried. In such
cases the authorities will be worVmg q™te
«i unison with each other. It is not as if they
will be engaged in some sort of a power
battle between themselves. No. These are
supplementary and complemPn®y  pro-
visions.

Even the Metropolitan Council of Delhi
have gone through the various provisions
and they have made certain recommenda-
tions which we have, already incorporated.
But a few things which they wanted us to
incorporate in the Bill or exclude from the
Bill we did not agree to because there are
certain valid reasons for not agreeing to
them. Therefore, those questions are also
sorted out.

Now, | need not unnecessarily be
elaborative. Certain points were made about
the special Police—of course, they are not
many.

ot orrr wat o =T v & oy FfEw
Griza I0a F, FAEr wara Aifam

SHRI S. D. PATIL : It was said 'that this
is being done with a view to bringing in
some political considerations, the RSS or
some persons belonging to the party in
power. Sir. this is not correct. The provision
for Special Police is only for certain urgent
circumstances where there is an immediate
or imminent possibility of a riot or some
public disorder. Then only we can employ
them and there also it must be a fit and
able-bodied person.

And there also it is limited bv certain
considerations. If somebodv objects to
these appointments, those objections can be
gone into. So there is sufficient safeguard.
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Regarding Mrs. Damodara Menon's
suggestion that the Police Force should
contain women also, my experience in the
Department of Personnel is that sufficient
women candidates, though they quali
for IPS, immediately change their minds
because the duties are ardous. There are
physical considerations and some other
considerations also. They change their
minds and they want to join some other
cadre. The question is that though we
have got sufficient number of women
qualified for the Police service, they do
noltt join because of certain natural diffi-
culties.

Then about recruitment etc. all these
questions_were gone into by the Police
Commission. Mrs. Damodara Menon
mentioned certain thln(f;s about _the
?_unmve fine. They are in fact no punitive
ines. They are just to compensate
persons who suffer death or some
grievous injury in riots etc. and they are
to be compensated. It is not as if the
Government would pay from its own
pocket. That locality which is declared as
a disturbed area alone will have to meet
this expense.

Then a small point was raised about
the flying of Kites. Mr. Yogendra Sharma
was very particular about flying of kites.
It was a sort of kite flying, according to
me, Section 94 contemplates : "No
person shall fly a kite or any other thing
so as to cause danger, injury or alarm to
persons, animals or property.” It is not
that an innocent boy who holds his kite
for flying will be hauled up. It is not that
we have not devoted any attention to it.

So, with these remarks, | once again
commend the Bill to the House.

SHRI L. R. NAIK : One small sub-
mission. The motto of the police depart-
ment is the service of the people. There-
fore, it is in the fitness of things 'that the
definition "the Delhi Police force™ should
be changed into "Delhi ﬁolice sendee”.
Could you kindly amend that ?

SHRI S.D. PATIL: lam verx much
thankful to Mr. Nai k who has got
experience as an officer in serveral
capacities. | think the House will not have
any hesitation to give its full-hearted
support to the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question
is:

"That the Bill to amend and consolidate
the law relating to the regulation of the
police in the Union territory of Delhi, as
passed by the Lok Sabha, be taken into
consideration.

TTie motion was adopted.
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THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : We shall now
take up clause by clause consideration of
the Bill. There are no amendment to
clauses 2 and 3.

Clauses 2 and 3 were add'd to the Bill.

Clause 4—Superintendence of police
force to vest in the  administrator.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAY) : There Is one
amendment, No, 1, by Shri Bhupesh
Gupta and others. Shri Lakshmana Maha-
patro. Do you move the amendment ?

SHRI LAKSHMANA MAHAPATRO:
I am moving it and also making a speech,
simultaneously.

I move :

1. "That at page 3, line 28, for the
word "Administrator” tie words 'Execu-
tive Council or the Couicil of Ministers' be
substituted."

[The amendment also stond in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman.)

In spite of the reply of the hon. Minister
to the effect that what is being done is
nothing new, | am cons rained to say that
there are many new things which he has
not been able to answer pretty well. So he
takes cover of one thing, that this is
already in vogue in tlis country and we
have just copied or tiken the Bombay
Police Act as the model with the related
amendments that have takené)lace during
these years after it was framed in 1951.

That is a cover for him always. Sir,
when this Bill was franed, it was sent to
the Metropolitan Council, and at that time
the Delhi Communist Party gave a
memorandum there ard also sent a copy
of it to the Prime Minister. | quote :

"To begin with we may be permitted to
state that the institution of police
commissioner owes its origin to the need
felt by the British Imperialists rule to
devise a system of po ice administration
which could ensure perfect safety for their
tribe in the three major urban strongholds
(Bombay, Calcutta and Madras) occupied
and used by them ai springboards for
rapid expansion of tieir empire."

This was what was dearly said. It  was
also further said :

"The idea eviden ly was to facilitate
ruthless use or punitive force, unfettered
by any consideration;: of legality, in
?r{der to enforce abiect  iiubmission on

e
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part of the colonial subjects. A system
designed ab initio to dispense with any
discreet or judicious use of coercive/puni-
tive State machinery against the People
should not, you would agree, be allowed
to have a place in the scheme of any ad*
ministration which lays claim to being a
defender of the democratic and funda-
mental rights of the people.”

It has been said clearly.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : That will do.

SHRI LAKSHMANA MAHAPATRO:
What will do, Sir ?

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : Now this is
only an amendment.

SHRI LAKSHMANA MAHAPATRO:
I am explaining my amendment. | shall
have to do so; otherwise, how can | get
the support ?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The Members
have understood your amendment ;
please be very brief.

SHRI LAKSHMANA MAHAPATRO :
So, Sir, it is because of this that we are
anxious to see that this police set up which
iS_now being secured by this particular
Bill, comes under the control of some
elected body. The Administrator is the
person who 1s having control according to
the scheme of the Bill. We are opposed to
it. Sir, if the Assembly is not coming to so
early, at least the Metropolitan Council is
there. Let it be under the control of that
elective body. At the moment it is of the
ruling party. Where is the difficulty ? So, |
have suggested here in this particular
provision that there should be substitution
of the Administrator by the Metropolitan
Founcn or an Assembly that may come
ater.

In spite of what Mr. Patil may tell us that
all these things are enabllr]g Browsmns,
that the things will be laid before the
House, that they will get 'the approval, that
we will have the right of objection at
different times when special police will be
appointed and all that, we are pretty sure
that he has given the Commissioner of
Police draconian powers. He is a peculiar
feature of 1978. He is the health inspector,
he is the doctor, he is the Veterinary
doctor, he is the educationist, he is the
hotel-keeper, he is also a member of the
Censor Board and can censor everything,
and he is everything. Sir, a police officer is
nothing different from another police
officer. He may be of the level of a Deputy
Secretary or a Joint
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Secretary or anything of the sort, but he
is a police officer for all practical purposes
and he is from the police ranks. Therefore,
you have said that he will be equivalent to
the 1.G. Police. The I.G. Police will be
designated as Commissioner of Police.
That also you have said very clearly.
For such a police officer to act under the
rules as a veterinary doctor, a health
inspector, an educationist and finally as a
censor also—the writings of the authors or
the writers are to be censored and given a
certificate—is something that is denigrating
and cannot be supported. That is why 1
am opposed to this. Therefore, | have
submitted that you should keep it under the
control of an elected body so that certain
things can be kept in check.

THE VICE-CHAIRMAN  (SHRI
SHYAM LALJYADAV) -.That will do.

SHRI LAKSHMANA
MAHAPATRO: | willcome to the other
provisions wherein you have given them
the powers.

You have made him a magistrate ; you
have made him everything. He is
omnipotent, omniscient and omnipresent.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : That point is
clear.

SHRI LAKSHMANA MAHAPATRO: |
was not taken aback because in the year
1976 a seal was put on this ;  the then
Government did  not feel like having a
Commissioner here in spite of the Khosla
Commission Report.  But all of a sudden
from the grave this was  disinterred by
the present Government.  Why ?  That
question is not being answered. We have
been hammering on that.  We just want to
know whit made the earlier Government
putitino the grave and what made the
present Government disinter it from the
rave. So; lething which was not
thought fit in the year 1976 is, all of a
sudden, thought fit and very apt and very
much_necessary in the year 1978. Naturally
we willbe made to suspect such an acitivity
on the part of the Government, because
after their coming into office, they have
been doing certain  things which have
made us say many thlng1s_ _against them not
without reason. his is another
instance which has also to be faced with,
such a countenance because there is no
other go for us.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : Please con-
clude. Do not repeat.
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SHRI LAKSHMANA MAHAPATRO:
We have just seen that a thing which was
not felt necessary in 1976 by the Govern-
ment which appointed the Commission is
now felt necessary by the succeeding
Government.

The question was proposed.

SHRI S. D. PATIL : Sir, | oppose the
amendment  for two or three reasons.
Firstly, this provision is_ not Draconian.
"Draconian” means it is rigorous,
harsh or cruel. But none of these attributes
can be attributed to this provision. Secondlh/,
it will involve an amendment in the Delhi
Administration Act, 1966, because in that
Act, law and order, as well as organisation
and discipline of the police forces, is within
the _ discretion o the Administrator.
Now, if we add here the words "Executive
Council or the Council of Ministers”, it
means we are making a substantial
amendment in thatlaw. Wiffi-out amending
that Central Act, it will not be possible.
Similarly, regarding "Council of Ministers",
this is too premature. The Delhi Assembly
Bill is yet to see the light of day. For these
two reasons, | oppose the amendment.

THE  VICE-CHAIRMAN  (SHRI
SHYAM_ LAL YADAV) : Now, the
question is :

1. "That at page 3,line 28, for the word
"Administrator" the words Executive

Council or the Council of Ministers" be
substituted."

The motion was negatived.
THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : Now, the
question is :

"That clause 4 stand part of the Bill".

The motion was adopted.
Clause 4 was added to the BUI.
THE VICE-CHAIRMAN SSHRI
SHYAM LAL YADAYV) : Now, clauses
5to 16.
All the amendments are barred.
The question is :

' "That clauses 5 to 16 stand part of the
Bill."

The motion was adopted.

Clauses 5 to 16 were added to the
Bill.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : Now, clause

17-

There is one amendment . . .
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SHRI LAKSHMANA MAHAPATRO:
Sir, | have amendments on every one of
these clauses—clauses 5, 6, everywhere.

THE VICE-CHAIRMAN (SHRI
ShHYAM LAL YADAV) : Because
the
amendment to clause 4 has been
negatived just now, the same
amendment [in all these clauses stands
barred.

SHRI LAKHSMANAMAHAPATRO:
No, it is not that.. .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : We have
seen that. Now, you come to clause 17,
amendment No. 12.

SHRI LAKSHMANA
MAHAPATRO: .
| (Ijlo not understand how you did not
cal
me to move........

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : Please take
our seat. Once an amendment has
een rejected by the House, the same
amendment in other clauses is barred.

SHRI LAKSHMANA

MAHAPATRO:
No, not the same amendment ..........

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAY) : Please see.

SHRI LAKSHMANA
MAHAPATRO: The other clauses
relate to something else. The words
may be the same, but they are in some
other contexts.

THE (SHRI VICE-CHAIRMAN
SHYAM LAL YADAYV) : The context
may be different,. but the phrase is the
sam-—for the word "Administrator” the
words _ "Executive Council or the
Council . )
of Ministers" be substituted. It is the
?ame in all these amendments. There
ore ......

SHRI LAKSHMANA
MAHAPATRO: The words are the
same but the clauses are not the same.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Now, you
move your amendment No. 12 to clause
17. Thatis the rule. Whatcanldo?

SHRI LAKSHMANA
MAHAPATRO: o
This is not good. This is not the rule.
I know the rule. Theruleis........

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Now, you
move your amendment No. 12.

SHRI LAKSHMANA MAHAPATRO:

It is not consequential.
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It is some other context in which |

wanted to move the amendment and you
don't allow me to move it. Just because
it is Saturday you don't allow it to pro

long.......

THE VICE-CHAIRMAN (SHRI

ShHYAM LAL YADAV) : No, it is not like
that.

Clause 17—Special Police Officers

SHRI BIR CHANDRA DEB BURMAN

(Tripura) :  Sir, | beg to move :

12. That at page 6 for lines 9 to [4.,
the following be substituted, namely:—

~(3) Person so appointed shall have the
right to refuse such appointment within a
period of seven days after submitting his

reasons for doing so.

(3A) Any person or ogranisation or
political party objecting to the ap-
pointment of any person as such special
police officer may send the reasons
therefor to the Commissioner of Police
within fifteen days of such appointment
and the Commissioner shall accept the
objection and cancel the appointment of
such officer, or, after glvmg the objector
an opportunity to be heard, submit the
report to the Executive Council or the
Council of Ministers for final decision
which shall be given within seven days of
receipt of the report from = the
Commissioner."

The question was proposed.

[The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalzan Roy and Shri Lakshmana
Alahapatro.]

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The amendment
No. 13 is barred.

SHRI BIR CHANDRA DEB BURMAN:
Sir, the provision made in  this Clause is
just like conscription. Here it says.

"The Commissioner of Police may, at any
time, by a written order, signed by himself
and sealed with his own seal, appoint any
able-bodied male person not less than
eighteen years of age, whom he considers
fit,... . when he has reason to apprehend the
occurrence of any riot or grave disturbance
of the peace... ..
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Now, police action is not extraordinary.
Is this not an extraordinary legislation? If
any special officer is to be appointed,
there must be willingness on the part of
the person who is going to be appointed.
If every or any person is going to be ap-
pointed like this, then it goes against our
Constitution; it violates the fundamental
right to profession. Here sub-clause (3)
says :

"Any person objecting to the appoint-
ment of any person as such special police
officer may send his reasons for such
objection to the Commissioner of Police
within fifteen days of such appointment
and the Commissioner may accept such
objection and cancel the appointment of
such officer or, after giving to the
objector an opportunity to be heard, reject
the objection."

Thismeans that if the person is
unwilling to accept the job, still the
Police Commissioner has the power to
reject his objection and have him
appointed. That is why, we have given
the amendment saying that the person
who is unwilling shall have the right to
refuse the appointment. Our amendment
says :

"Person so appointed shall have the
right to refuse such appointment within a
period of seven days after submitting his
reasons for doing so.”

And then we say by our further
amendment :

"Any person or organisation or political
party objecting to the appointment of any
person assuch special police officer may se
nd the reasons therefor to the Commiss-
ioner of Police within fifteen days of such
appointment and the Commissioner shall
accept the objection and cancel the
appointment of such officer, or, after
giving the objector an opportunity to be
heard, submit the report to the Executive
Council or the Counci 1 of Ministers for
final decision which shall be given within
seven days of receipt of the report from the
Commissioner."

[ 26 AUG. 1978 ]

Bill, 1978 82

We give this amendment because when
ever any serious apprehension of breach
of
peace is there, persons of such kind or
such nature may be appointed which may
be detrimental to the preservation of
peace
and tranquillity in that area. Suppose
there is an area where there are Sche
duled Castes and Scheduled Tribes
people or minority  community
people, and if the Police Commissoner
appoints a person who is not a Scheduled
Caste or Scheduled Tribe man or one
belonging to the minority living there, the
main purpose of appointing such special
officer will be frustrated. So an objection
may be raised to the appointment of suth a
person and that objection will not be heard
by the Police Commissioner and he will
not send the report to his higher
authorities. So we thought it is better to
vest this power in the Executive'Council
to whom the Police Commissioner should
be made responsible. And it is the
Executive Council who shall finalise' this
matter. . Otherwise, as per the provision
made in the Bill, appointment of a special
officer by the Police Commissioner
amounts to conscription without giving an
opportunity to the person so appointed to
say whether he will accept the post or not.
As it is, he will only be forced to accept
the appointment.

And, Sir, furthermore, he is going to be
penalised if he neglects to do any thing.
So, I have moved my amendment to
clause 17.

SHRI S. D. PATIL : Sir, | oppose the
amendment on two grounds. Firstly, Sir,
the scheme of appointment of Special
Police Officers is only under emergent
circumstances where there is any reason
to apprehend occurrence of any riot or
grave distrubance of peace in any area and
if he is of the opinion that the ordinary
police force is not sufficient for the pro-
tection of the persons residing in that area
and for the security of the property in such
an area, and fit and able-bodied persons
only are to be appointed. Now, if the right
to refuse is given, then it will be rendering
the whole scheme infructuous.
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[Shri S. D. Patil]

So, we cannot, under emergent circum-
stances, afford to give such an
opportunity of refusal. So, | would
request the honourable Member to
withdraw his amendment.

Secondly, Sir, | will advance the same
argument as regards the question of
power of referring to the Executive
Council. Law and order and discipline in
the police organisation are with the
Administrator and the Executive Council
cannot be entrusted with this.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAY) : The question
is:

12. "That at page 6/orlines 9 to 14, the
following be substituted, namely:—

'(3) Persons so appointed shall have
the right to refuse such appointment
within a period of seven days after
submitting his reasons for doing so.

(3A) Any person or organisation or
political party objecting to the appointment
of any person as such special police officer
may send the reasons therefor to the
Commissioner of Police within fifteen
days of such appointment and the
Commissioner shall accept the objection
and cancel the appointment of such officer,
or, after giving the objector an opportunity
to be heard, submit the report to the
Executive Council or the Councilof
Ministers for final decision which shall be
given within seven days of receipt of the
report from the Commissioner."

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
SHYAMLAL YADAV) : The question is

"That clause 17 stands part of the
Bill."

The motion was adopted.

Clause 17 was added to the Bill.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Now, we come
to clauses 18 1025. The four amendments
No. 14, No, 15, No. 16 and No. 17 are
barred.
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The question is :

"That clauses 18 to 25 stand part of
the Bill."

The motion was adopted.

Clauses 18 to 25 were added to the
Bill.

Clause 26—Certificate, arms, etc. to be
delivered by person ceasing to be a
police officer.j

SHRI  LAKSHMANA MAHAPATRO:
Sir, | beg to move:

18. "That atdpa e 9, lines 43 to 45, the
following words be deleted, namely:

"Additional Commissioner of Police,
Principal of the Police Training College
or of the Police Training School or a
Deputy Commissioner, Additional De-
puty Commissioner or an Assistant
Commissioner of Police.”

{.The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.]

Sir, this is in relation to a person who is-
taken in the police service and in relation to
whom an _appointment order is issued.
Now, on his ceasing to be a police officer,
you want to take certain action against him.
Immediatelx before me, Sir, the honourable
Member, Shri Burman, pointed out to vou
how a person who may not be very much
willing to be a police officer may be
appointed. He may not be willing for very
many reasons. One_reason is, as he has
said, that the Constitution allows him the
right to choose his own profession. The
second reason is this: If he is a person who
is really interested in a particular class who
are agitating for something and if die
Commissioner feels that ﬁarticular agitation
has to be put down, then there will be
trouble because a person who may be in
support of that agitation would be required
to be a special police officer and this Is the
difficulty actually that we face and that is
exactly the idea wim which they are going
to have this provision. It is said that he
should be an able-bodied person and he can
be appointed and his support for a just and
reasonable cause can be snatched away by
this provision. That is what we are
objecting to here. Therefore, Sir, the
appointment of a special police officer
cannot be done at the will and pleasure of
the Commissioner. This is our objection
and this provision has to be negatived.
Now, after this, what hardships he has to
face has been enumerated in this clause.
He forfeits his right to re-
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fuse and he is taken against his will. He is
not there out of his own free will. Then,
how do you issue search warrants? Who
issues them? The District Magistrates have
to issue them under the Cr. P.C. Now,
according to the Delhi Police Bill, it will be
by any police officer starting from the
Commissioner down to a particular officer
who is in charge of die Police Training
School. It is impossible and it is horrible.
Anybody can be called upon to do mis.
Therefore, we are opposed to this. That is
why we have said: "All right. If you have
made the Commissioner equivalent to the
District Magistrate or any other lower-rank
Commissioner can_do it—for example, the
Deputy Commissioner or the Assistant
Commissioner are also made Executive
Magistrates  according to the later
provisions— and if you have made them,
all right, give them power. But why do you
give the power to the Deputy
Commissioner or the Principal of the Police
Training College?” This is what we have
said. It Is impossible to conceive of such a
thing. Therefore, we object to this. You
take away these powers and give them to
those who are Magistrates. What has the
Police Training College Principal to do
with this ? How can he issue warrants ? It is
because of this only that we are opposed to
it and we have said: "Don't do it."

The question was proposed.

SHRI S. D. PATIL : Sir, | oppose the
deletion of these words. This amendment
restricts the scope only to the Com-
missioner of police. The police force is a
big one. Additional Commissioner of
Police, Principal of the Police Trainin%
College, etc. are all senior officers. And i
this amendment if accepted, it will be very
difficult and it will create complications.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): There are specific cate-
gories also.

SHRI S. D. PATIL: Categories are also
there. Therefore, | oppose it.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is:

18. "That at page 9, lines 43 to 45, the
following words be deleted, namely:—

Additional Commissioner of Police, Pr
incipal of the Police Training College or of
the Police Training School, or a Deputy
Commissioner, Additional Deputy
Commissioner or an Assistant
Commissioner of Police."

The motion was negatived.
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THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is;

"That clause 26 stand part of the Bill."
The motion was adopted.
Clause 26 was added to the Bill.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Now, we take u
clause 27.  The amendments are barred.
The question is:

"That clause 27 stand part of the Bill."
The motion was adopted.
Clause 27 was added to the Bill.

Clause 28—Power to make regulations for
regulating traffic and for pre-
servation of order in public
places, etc.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Amendments
Nos. 26 and 27 are barred. Amendment
No. 57 is also barred.

SHRI LAKSHMANA MAHAPATRO:
Sir, | beg to move:

22. "That at page 10, lines 30 1x"34 be
deleted."

23. "That at page |Il, lines ao to 43 be
deleted."”

24, "That at page 12, lines 37 to 48 be
deleted."

25. "That at page 13, lines 5 to 38 be
deleted."”

28. "That at page 14 , lines 24 to 28 be
deleted."

56. "That 'at page 13, line 2, the words i or
assembly; be deleted.”

[The amendments also stood in the
names of Shri Bhupesh Gupta, Shri Kalyan
Roy and Shri  Bir Chandra  Deb
Burman.]

| have not moved Amendment No. 57,
since it is barred. This is what | was saying
earlier. Here is a provision which permits
the Police Commissioner to make
regulations. Sir, the list is \_/erg long. If you
go through the list, you will be astonished
to see that the Police Commissioner can
make regulations for anything and
everything on earth—hotels, cinemas,
pavement dwellers, wells, whether public
wells or private, everything. These
regulations are ordinarily made by
Municipal Corporations. These are already
there in the Municipal Corporation lavs.
Why should they be put in the hand of the
Commissioner? The whole purpose of the
Khosla, Commission was to see how best
the police
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force can work efficiently and how to
improve their efficiency and welfare.
That is the first thing to improve the
working conditions, The second thing
is how the functioning should be improved,
and their welfare could be better looked
after. That was the second thing. So if you
are really interested in making the police
force in the city of Delhi efficient, this is
not the way. You cannot give them
everything—Tlicensing of hotels, licensin
of pheriwallas , licensing of each an
everything, which has so far been done.
You cannot encumber them with so much
of work. Ultimately, they will not be
finding time for the control of crime which
is very important part of their work. Sir,
the police, we know, is to look after crime
and prevention of crime. And, Sir

THE VICE-CHAIRMAN (SHRI
SIHYAM L\L  YADAV): This is
clear.

SHRI LAKSHMANA MAHAPATRO:
It is for the lady Members to- see whether
they can go alone in the car or with some
mile friend in the car. Scooter is still
worse.” There was a lady journalist, Mrs.
Malick. She said: | am not able to go; |
have gi_ot my car and | am required as a
journalist to go out and | may have to
return late, so I do not know whether | will
be reaching home safely or not; I have to

ive my phone number to others to enable
them to check whether | have reached
home safe.'

This is hovvtMn?s are going on. Control
and p-evention of orlm-"is the most im-
portant work of the police. Pirate do not
encumber them with all these' things. This
was my intention when | moved my
arr]nendments. Sir, since the time is very
short

THE VICE-CHAIRMAN (SHRI
SHYAM L\L YADAYV): Please finish
now. Your point is clear.

SHRI LAKSHMANA MAHAPA-
TRO: Sir, | am not reading all this.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please con-
clude now.

SHRI  LAKSHMANA MAHAPATRO:
Sir, | will point out_one or two things
because they are very important. If you are
interested in holding p. meeting as a
political party, you cannot do that in your
way. The Commissioner wih have to tell
vou by which way you have to enter into
that meeting. If ‘an_ordinary r>erson is
interested in_enfring into the assembly, his
entry and exit points will
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also be decided by the Commissioner. That is
how they want to interfere in everything.
They are interfering with the lives of small
people who make a living by running a tea
stall at the footpath or a small hotel
somewhere else. Therefore, | am opposed to
this provision which gives so much
unnecessary and avoidable work, to them and
which also unnecessariIP]/ takes away the
rights of the people. If the hon. Minister is
not agreeable to this amendment, does he
mean to say that the Metropolitan Council
will not have those funcHon any further and
he will get a law passed to that effect and
will bring such a law to this
Parliament?

The questions were, proposed.

SHRI S. D. PATIL: Sir, | propose
these amendments because they curtail
many of the important powers of the Com
missioner for which tliis Act is meant.
The powers are in no way excessive as
compared to Section 33. In fart the
ﬁowers are enabling ones and whenever
he feels that these restrictions are to be
imposed, they are to be placed before
both the Houses of Parliament. He said
that these powers would interfere with the
powers of local bodies. As. | said early,
these re%ulatlons are subject to the rules
and byelaws made by the Corporation.
Therefore, there should not be any ap
prehension on that score. Wherever
powers are exercised by the local bodies,
those powers will have preponderance
over this Section 38, clause (4) rl< aHy
indicates  that. Therefore. |  oppose
the amendment.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question is:

22. "That at pag* to, lines 30 to 34 be
deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAYV): The question Is;

23. "That at page M, lines 20 to 43 be
deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): The question is;

24, "That at page 12, lines 37 to 48 be

deleted."”

The motion wa snegalived.
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THE VICE-CHAIRMAN (SHRI™
SHYAM LAL YADAYV): The question is:

25. "That at page 13, lines 5 to 38 be
deleted."”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV,: The question is:

28. "That at page 14, lines 24 to 28 be
deleted."

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
_SI\|/IYAM LAL YADAV): The question
is:

<ji. "That at page 13, tine Q, the
[words "01 assembly" be deleted.”

the motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question is:

"That Clause 28 stand part of the Bill."
The motion was adopted.
Clause 28 was added to the Bill.

Clause 29—Power to five directions to
the Public

SHRI LAKSHMANA MAHAPATRO:
Sir, | move:

20,. "That at page 14, lines 45 to 47, the
following words be deleted, namely:—

‘and at, within, public bathing and
washing places, fairs, temples, mos-
ques, gurdwaras, churches and all
other places of public resort or public
worship:'."

(The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chanc'ra Deb
Burman.)

Sir, | shall be brief. Sir, you are a
lawyer. You consider this because the
Minister is not prepared. Since he has
al.readx got it passed there, he will not
yield here. In case there is any change,
there will be need for a joint meeting.
Therefore, he has mobilised all his
strength to show to its that | can be thrown
out. 1 am placir)l{ it before the whole
House. It is said:

"The Commissioner of Police and,
subject lo the orders, if any, made by
the . Commissioner of Police, every
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police officer not inferior 'r rECI> lo
an Inspector, may frcm time to time as
occasion may arise, but not so r.s to
contravene any regulatirn made under
section 28 or any law, rule, or bye-law
referred to in sub-sccticn (4) of that
section, give all such orders (Sir, this
is the most important part) either
orally or in writing as may be
necessary to. direct the conduct of . . .

Therefore, Sir, there are many oral
orders that we obev,

SHRI SUNDER SINGH BHAN-DARI:
Your amendment does not deal with oral
orders or written orders.

SHRI LAKSHMANA MAHAPATRO:
My amendment is all-covering.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): Your amend-
ment is quite clear in itself. It does net
require any explanation.

SHRI LAKSHMANA MAHAPATRO:
I will iust say one point. We have the
experience very recently. Have we not
heard that whoever went befcre the Shah
Commission said, "Tkere were oral orders
to me"? In the background of all that, this
covers everything. My amendment is,
therefore, to the effect that as far as these
places are cencerred, you should not take
that much of liberty. At least, a police
officer, of all perscrs, should not be
permitted to do anything by oral orders.

The question was proposed.

SHRI S. D. PATIL: Sir, | oppose the
amendment. The apprehensirn is ill-
founded. The clause cnly envisaged the
issuing of orders for_the maintenance of
decorum and order. The fear is that the
police will enter these places. That is not
co_ntem?la'_[ed.' They will re t enter. They
will only issue rrdfi? for tie maintenance
of deconm and cjder. So, Sir, | oppose the
amendment.

THE  VICE-CHAIBMAN (SHPI
SHYAM LAL YADAYV) : The questien is

29. "That at page 14, lines 45 to 47, the
following words he deleted, namely:—

‘and at, and within, public bathing and
washing places, fairs, temples, mosques,
gurdwaras, churches and all other places
of public resort or public worship';"

The motion was negatived.
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THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is:

"That clause 29 stand part of the Bill."
The motion was adopted.
Clause 29 was added to the Bill.

Clause 30—Power to prohibit certain
acts for prevention ofdisorder.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Amendment
lt;los. d30 to 3a. Amendment No. 33 is
arred.

SHRI LAKSHMANA MAHAPATRO:
Sir, | beg to move:

30. "That at page 15, lines 1 2-13, the
words 'or addressed to individuals' be
deleted."”

31. "That at page 15, line 16, the words
'sticks for lathis;'be deleted."

32. "That at page 15,lines 21 to 28
maybe deleted."

(The amendments also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Barman.")

Sir, the Police Commissioner is coming.
He has his arms. He has his stick. He has
his lathi. But here he says that nobody else
should have them. Nobody except the
Police Commissioner can have arms. And
he can use grenades. He can use tear-gas.
He can have lathis. He can have anything.
But nobody in_Delhi other than the
Commissioner will have these things. That
is the import of this. Therefore, 1 am
opposed to this. You are going to have a
defenceless society. And you would not
permit even a lathi to be carried. Goondas
will be moving all around carrying lathis
and sticks. And you cannot have an
protection. They are necessary for self-
defence. Therefore, | moved this
amendment.

The questions were proposed.

SHRI S. D. PATIL: Sir, | oppose it on
two grounds.Sir, his amendment No. 30
wants to delete the words-, ‘addressed to
individuals'. The proposed amendment
will mean that the order cannot be
addressed to individuals. A public noti-
fication will be necessary only if the pro-
hibition is of a general nature. If particular
individuals are to be restrained from
carrying arms, etc., there should be the
power to address the notification only to
such individuals.

should have the power to prohibit the "/
carrying of sticks and lathis it he considers it
necessary to do so for the preservation of
public peace and public safety because sticks
and lathis also can create the trouble. The
Commissioner must have this power
otherwise it will result into something which
is dangerous to the public. Therefore, Sir, |
oppose his amendments.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question
is:

30. "That at page 15, lines 12-13, ™
words 'or addressed to individuals' be
deleted."”

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question
IS:

3t, "That at page 15,line 16, the words
'sticks or lathis;' be deleted."

The motion was negatived.
THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question is:

32. "That at page 15, lines 21 to 28 be
deleted."”

The motion was nsgal‘fd.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question
is:

"That clause 30 stand part of the Bill."
The motion  was adopted.
Clause 30 was added to the

Bill.

Clause 3/—Police to provide against dis-
order, etc at places of public
amusement or public
assembly or meeting.

_SHRI LAKSHMANA MAHAPATRO:
Sir, | move:

34. "That at page 16, for lines 1 to 13
the following be substituted namely:—

Sir, about his amendment No. 31, it seeks to (1) For the purpose of preventing
take away from the Commissioner the power serious disorder or breach of the law or
to prohibit the carrying of sticks and lathis. manifest and imminent danger to the
Sir, loppose it. He ' persons assembled Tat any place of

public amusement or at any assembly or
meeting to which the public are invited,
any police fofficer of the rank  of
Superintendent  of
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Police and above, present at such
place may subject to such rules,
regulations ana orders as may have
been lawfully made, give reasonable
advice to the organisers of such
functions which may be considered
necessary for securing the peaceful
and lawful conduct of the
proceedings.' "

(The amendment also stood in the
names of Shri Shupesh Gupta, Shri Kalyan
Roy and Shri Bir Chandra Deb
Barman)

SOME_HON. MEMBERS: The same
thing again.

SHRI LAKSHMANA MAHAPATRO:
Here, it is not the same thing.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) | Your
amendment is quite clear but lengthy.

SHRI LAKSHMANA MAHAPATRO :
Sir, many would not have read it and,
therefore, let me explain it in one
sentence.

Sir, an Assistant Sub-Inspector of Police
has been made competent to give orders.
We are afraid that if ﬁlqu give the power of
giving orders on such important matters to
such a low-ranking officer, it would do
much harm. Therefore, | have said that let
it be the Superintendent of Police. That is
the most important part of it. Therefore, let
it be considered whether it should be
accepted or not.

The question was proposed.

SHRI S. D. PATIL: Sir, | oppose the
amendment because it makes it more
restrictive and it is not workable. A head
constable in Bombay is given these
powers. An Assistant Sub-Inspector of
Police is certainly a higher officer.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is:

34. "That at page 16, for lines 1 to 13,
the following be substituted, namely:—

‘(1) For the purpose of preventing
serious disorder or breach of the law or
manifest and imminent danger to the
persons assembled at any place of public
amusement or at any assembly or
meeting to which the public are invited,
any police officer of the rank of
Superintendent of Police and above,
present at such place may subject to such
rules, regulations, and orders as may
have been lawfully made, give
reasonable advice to the organisers of
such functions which may be considered
necessary for securing the peaceful and
lawful conduct of the proceedings."
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The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question
is:

"That clause 31 stand part of the Bill." The
motion  was adopted. Clause 31 was
added to the Bill. Clauses 32 to 34 were
added to the Bill-Clause 35—
Commissioner ~ of  Police may take
special  measures to prev'nt outbreak of
epidemic disease at fairs, etc.

_SHRI LAKSHMANA MAHAPATRO:
Sir, 1 move.

35- "That at page 17, line 44, for the
words 'may in consultation with', the
\t/v?rgs 'shall on request from' be substi-
uted."

[The amendment also stood in the ncrro
of Shri Bhupesh Gupta, Shri Kolyati Re)
otd Shri Bir Chadnra Deb Binmcr.]

Sir, they want a consultation from the
municipal corporation or municipal com-
mittee. My suggestion is do not seek the
consultation if you are really requesting
him to take some steps to declare a parti-
cular area as an epidemic area. Then there
is some meaning. Why do you transgress
into their areas of activity. That is my
objection.

The question was proposed.

SHRI S. D. PATIL: Sir, | oppose it
because it is inconsequential and because
it has already been provided for.

SHRI LAKSHMANA MAHAPATRO:
If they request for it, then do it.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question
is:

35. "That at page 17, line 44, for the
Words ‘'may in consultation with' the
worccjis 'shall on request from' be substi-
tuted.”

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question
>s:

"That clause 35 stand part of th- Bill."

The motion was adopted.

Clause 35 was added to the
Bill. Clause 36 wat added to th'
Bill.
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Clause 37—Power to make regulations
prohibiting disposal of the dead
except at places set apart.

SHRI LAKSHMANA MAHAPATRO:
Sir, 1 move:

36 "That at page 18, line 19, after the
words 'time to time' the words 'on request
from the Cori)oration or municipality
within the local limits of the jurisdiction
where of such place is situated' be
inserted."

[The amendment also stood in the
names of Shri Bhupesh Gupta, Shri Kaiyan
Roy and Shri  Bir Chandra Deb
Burman]

The question was proposed.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV): The question is:

36. "That at page 19, line JG, after the
words ‘time to time' the words 'on_request
from the COfi)OI’atIOI’l or municipality
within the local limits of the jurisdiction
whereof such place is situated' be
inserted."”

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question
is;

"That clause 37 stand part of the Bill."
The motion was adopted.

Clause 3 7 was added to the Bill.
Clause 38 was added to the Bill.

Clause 39—Employment of  additional
police in cases of special
danger to public peace.

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAV): Now clause 39.
There are three amendments,
Amendments Nos. 37, 38 and 58.
Amendment No. 37 is barred. Yes, Mr.
Mahapatro.

SHRI LAKSHMANA MAHAPATRO:
Sir, 1 move:

38. "That at page 19, lines 30 to 36, be
deleted."

58."That at page 19, lines 32 to 46 , be
deleted."”

(The amendments also stood in _the
names of Shri Bhupesh Gupta, Shri Kaiyan
Roy and Shri Bir Chandra Dib Burman.
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Sir, | want these portions to be deleted
because every one of the Members who
participated In the first reading has at
length very vehemently protested against
the imposition of punitive fines.

Sir, this was something which we were
agitating against even in British days.
Unfortunately, today, after 31 years of
independence, we are still interested to
have this provision of imposition of puni-
tive fine and the Commissioner or
anybody subordinate to him will declare
particular area as a distrurbed area and
every innocent person living in that area
will be required to pay a fine. How
horrible it is ? That is why we want you to
take away this provision about levy of
punitive fine. This is something abhorrent
and we have been agitating against it. Why
don't you think of the past a little? Was it
incorrect to have fought with the
imperialists, who were ruling us, that such
a provision should be discontinued? Is it
correct that wo do it now when we have
come to office? Is it not shameful on our
art ? That is why, Sir, | have said that
evy of a punitive fine on the innocent
persons, irrespective of the fact whether
they participated in the distrubance in ang
manner or were involved in any suc
thing, should not be there. If a person is
innocent but resides in that area, he will
have to share this punitive fine. It is
horrible.

The questions were proposed.

SHRI S.D. PATIL : | oppose this am-
endment. It is not a punitive fine. It is for
the employment of additional police in
cases of special danger to public peace.
Then there is also a provision No. (3)
under Clause 39 which says :

"It shall be lawful for the Administrator
to exempt, by order in writing, and for
sufficient reasons, any person from
liability to bear any portion the cost
ofsuch additional police."

So, if there are persons who are
innocent and who are not concerned with
it, they can always come under this clause
for exemption.
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : | put am-
endments Nos. 38 and 58 to vote.

The question is :

38. "That at page 19, lines 30 to 36,
be deleted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): The question is

58. "That at page 19, lines32 1046,
be deleted".

The motion was negatived.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is:

' 'That Clause 39 stand part of the Bill."
The motion was adopted.
Clause 3g was added to the Bill.

Clause 40—Employment of additional
police at large work and when ap-
prehension regarding behaviour of
employees exists.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAYV) : We take up
Clause 40. Amendments Nos. 39, 40, 41
and 42 are barred. Amendment No 59 by
Mr. Mahapatro.

SHRI LAKSHMANA MAHAPATRO:
Sir,  move :

59. "That at page 20, lines 6 to 10,
be deleted."

(The amendments also stood in the
names of Shri Bhupesh Gupta, Shri Kalyan
Roy and Shri Bir Chandra Deb Burman.)

Sir, howsoever reasonable | am in m
amendment, the Minister will say that this
is unreasonable. My amendment is very
reasonable and | know his answer will be
equally unreasonable.

The question was proposed.

SHRI S.D. PATIL : Sir, | oppose this
amendment.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

59. "That at page 20, lines 6 to 10, be
deleted."”

The motion was negatived.
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THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question
is:

"That Clause 40 stand part of the Bill."
The motion was adopted. Clause 40

was added to the Bill.

Clause 41—Compensation for injury
caused by unlawful assembly how
recoveraable.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Clause 41.
There is amendment No. 43.

_SHRI LAKSHMANA MAHAPATRO:
Sir, | move :

43. "That at page 20, for lines 32 to
34, the following be substituted, name*

ly.-

"(3) Theamountofthe compensation
shall be paid by those found guilty in a
court of law for the damage caused and
in accordance with the directions of
such court of Law".

(The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman).

We are interested that only those who
are found guilty in a particular
disturbance, should pay the
compensatlon One may not be guilty or
responsible but simply because of being a
resident of that area, one should not be
subjected  to payment of  this
compensation. That is why | have
suggested that if a person is found guilty
in a court of law, only then he should be
asked to pay compensation for the
damage caused. That is very clear. Each
and every body need not have to pay this
compensation.

The question was proposed.

SHRI S. D. PATIL : | cannot accept it
because it would involve lengthy proceed-
ings in the courts etc. Sub-Clause (4)
gives sufficient power to the District
Magistrate to exempt, by order in writing
and for sufficient reasons, any person
from liability to pay any portion of the
compensation amount. There cannot be
any hardship to anybody.
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THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question is

43. "That at page 20, for lines 321034,
the following be substituted, namely:—

"(3) The amount of the compensation
shall be paid by those found guilty
in acourt of law for the damaﬁe
caused in accordance with the
directions of such court of law."

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question
IS:

"That clause 41 stand part of the Bill."
The motion was adopted.

Clause 41 was added to the Bill.
Clauses 42 to 46 were added to the Bill.

Clause 47—Removal of persons about to
commit offences.

SHRI LAKSHMANA MAHAPATRO:
Sir, | beg to move :

44, "That at page 22, line 39,—

(i) after the word 'found’, the words
‘guilty in a court of law' be
inserted, and

(u) the words 'to have committed' be
deleted.”

[The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman.]

Sir, this is again the same thing. A
person who is innocent will be penalised.
The question was proposed.

SHRI S.D. PATIL : Sir, | oppose this
amendment.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

41. "That at page 22, line 39,—

(;") after the word 'found’, the words
‘guilty in acourtoflaw' be insert-
ed; and

(«) the words 'to have committed' be
deleted.”
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The Motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question is

"That Clause 47 stand part of the Bill."

The Motion was adopted.

Clause 47 was added to the Bill.

Clauses 48 to 58 were added to the
Bill.

Clause 59—Duty of police officer to
anorce pro* visions of the
ct.

_SHRI LAKSHMANA MAHAPATRO :
Sir, | beg to move :

45. "That at page 27, line 3, after the
words 'police officer' the words 'not
below the rank of Assistant
Commissioner  of  Police’ be
inserted.

46. "That at page 27, lines 23 and 24 be
deleted."

[The amendments also stood in the
names of Shri Bhupesh Gupta, Shri Kalyan
Roy and Shri Bir Chandra Deb Burman.]

Sir, you will" find here that any ﬁolice-
officer could warn and say that he has
warned. If somebody does not obey the
warning, he can take further steps. With
the experience we have of the different
grades of police officers in this country, if
you do not put this authority, to warn and
then further action to flow in case of
warmn? is not being heeded, at a
particular level, harm could be done to the
innocent _common man by any small
police officer. That is why we have said
that it should not be every police officer as
it is sought to be done here in the first line
itself, in clause 59. Let it be at a particular
level and this level should not be below
the rank of Assistant Commissioner.

The question was proposed.

SHRI S.D.PATIL : | oppose it because
this relates to the duty of the police
officers to enforce the provisions of the
Act. If you make it restrictive, only up to
the level of Assistant Commissioner, it
will not be exercised. It will create a
practical difficulty. Therefore, |1 oppose
this amendment.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question
is:

45, "That at page 27, line 3, after the
words ‘'police officer’, the words 'not
below the rank of Assistant Commis-
sioner of Police' be inserted."”
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The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question is

46. "That at page 27, lines 23 and 24 be
deleted".

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

"That clause 59 stand part of the Bill".
The motion was adopted.

Clause 59 was added to the Bill.
Clauses 60 to 62 were added to the Bill.
Clause 63—Emergency duties of police.

THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAYV) : AmendmentNo.
47 is barred. AmendmentNo. 48.

SHRI LAKSHMANA MAHAPATRO:
Sir, | beg to move :

48. "That at page 29, lines 34 to 37 be
deleted."”

The question was proposed.

(The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman.)

SHRI S. D. PATIL : Sir, | oppose this
amendment because thisdealswith avery
essential service which is a very important
service.

THE  VICE-CHAIRMAN
SHYAM LAL YADAV) :
is:

48. "That at page 29.,.

deleted."

(SHRI
The question

lines 34 to 37 be

The motionwas negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question is
"That clause 63 stand part of the Bill".
The motion was adopted. Clause 63

was added to the Bill.

Clauses 64 to 69 were added to the
Bill.
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Clause 70—Power of the Central
Government to authorise Commissioner
of Police and certain other officers to
exercise powers of District Magistrate
and Executive Magistrates under the
Code of Criminal Procedure. 1973.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : We shall now
take up clause 70. There is one amend-
ment —No. 49. Do you move it?

SHRI LAKSHMANA MAHAPATRO:
| beg to move :

49, ';jThat O’T\t page 31, lines 30 to 35 be
ele

(The Amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.)

Sir, this is a provision whereby the Com
missioner will be having the powers and
duties of an Executive Magistrate and a
District Magistrate while the Assistant
Commissioner could be an Executive Ma
gistrate also. Sir, in the Statement of
Objects and Reasons as also when he
introduced the Bill for the first time—I am
not repeating; some other friend spoke
about it—the Mlnlster said that the object
was to avoid the "duality inherent in the
police-magistracv system as prowded
in the Police Act, 1861"
which inhibited the pollce "in quickly
responding to situations and effected their
efficiency in their primary task of crime
control and maintenance of law and cider".
This is exactly what every bedy should pen-
der over: Is it that the presence of the
Magistrate was in any wavhir.dering the
detection of a case, or instituticn of an in-
vestigation? Whenever you wanted the
armed police to be used, or Whenever you
wanted the armed police to us' the weapons
hatithad, you wanted the Magistrate to :i;ive
you an order. This was what the
Magistrate was domP If you wanted a
particular posse of policemen to be taken to
a particular place under his juriVljctic n the
orders of the Collector/District Magistrate or
any other Executive Officer were belng
sought and when it came to handling
riotous mob  or an unlawful assembly,
then for the use of arms—whether it was
Iﬁthi- charge or shcoting—you wanted
them.

THE VICE-CHAIRMAN
SHYAM LAL YADAV) :
Your point is quite clear.

SHRI LAKSHMANA MAHAPATRO:
Sir, therefore, what is this statemem ? | am
not able to follow how the duality inherent
in  thepolice-magistiacy =~ system  uas
inhibiting the police in quickly respendir
to situations. Sir. the crime hasincieasecl.
Is it because of the duality of the rolice-
magistracy system? Itisnotso. Y\hat

(SHRI
That will do.
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[Shri Lakshmana Mahapatro]
is now sought to be done by this? The
police officers, without a Magistrate,
without a judicial bent of mind and with a
different outlook on society want to use
the arms at will.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The point is
quite clear. Please don't repeat.

SHRI LAKSHMANA MAHAPATRO-:
Sir, we people who are required to organise
different assemblies to ventilate the

rievances of the people and to get relief
or the suffering people feel that we shall
be shot at, tear-gased or lathi-charged.
Only day before yesterday, 85,000 teachers
of Orissa. . . .

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : This is Delhi.
Please don't go to Orissa.

SHRI LAKSHMANA MAHAPATRO:
..... were tear-gased and thousands have
been arrestedin the district headquarters of
Puri in the State of Orissa. This is the state
of affairs. For such powers, a Magistrate is
required to be there. When a Magistrate
will not be there according to this
provision, you can visualise how worse it
will be . Sol want that the Magistrate
should always be there.

The question was proposed.

SHRI S. D. PATIL : We oppose it
because it makes the amendment very res-
trictive—i.e., only confined to the Com-
missioner of Police—and it will not be
practicable to confine these powers only to
one officer. If you want to work it
successfully, the provisions of the Act
must also go down to subordinate officers.
This is a special provision relating to
exercise of powers under the Code of
Criminal Procedure, 1973.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : | will now put
Amendment No. 49 to vote :

The question is :

49, "That at page 31, lines 30 to <t>\
be deleted".

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question
is.
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"That clause 70 stand part of the Bill".
The motion was adopted. Clause 70

was added to the Bill.

Clauses 71 to 82 were added to the
Bill.

~ Clause 83—Causing any obstruction
in a Street.

SHRI LAKSHMANA MAHAPATRO :
Sir, | move :

60. "That at page 34, lines 42 to 44, be
deleted".

(The amendment also stood in  the
names of Shri Bhupesh GuBta, Shri Kalyan
Roy and Shri Bir Chandra Deb Burman.

Sir, poor people as we are, we have no
house of our own. And whenever we want
to make a living we just come with some
articles whether it is the fruit of a tree, say,
Amrood or some such thing, to sell on the
pavements of Delhi. Every day they are
collecting these fruits and selling them.
Now to say that they cannot sit there and
sell it. Then where do they go? Is Delhi
meant only for M.Ps. and elites of this
country and the poor man cannot make a
living ? This is what we say. You have
made it so difficult for us that we do not
have a house. We do not have a place to
put our things for sale. You force us to
come out to the street. Even that you are
now allowing. Then where shall we go ?

The question was proposed.

SHRI S. D. PATIL : i oppose it. i
have got all sympathy with the poor man.
But | cannot afford the poor man to
obstruct any street or public place to put
up their things for show.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is

60. "That at page 34, lines 42 to 44 , be
deleted".

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

"That clause 83 stand part of the Bill".
The motion was adopted. Clause 83 was
added to the  Bill. Clause 84 was added
to the Bill.
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Clause 85—Causing obstruction and
annoyance by performances, etc.

SHRI LAKSHMANA MAHAPATRO:
Sir, | move:

61. "Tha;[_j at page 35, lines 8-9, be dele-
ted".

(The amendment also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman.)

This_is another case of a poor fellow
who gives a performance in the streets. |
have a snake or some fruits. In order to
make my living | have to attract crowds.
That is how | make a living. But you ask
me not to do it. Then what shall | do? You
do not allow me to put it in the street. You
do not allow me to give performance
\évhr)ich would attract crowds. What am |

07

THE  VICE-CHAIRMAN SHRI
SHYAM LAL YADAYV) : Please do not
explain.

AN HON'BLE MEMBER : Not dance.

SHRI LAKSHMANA MAHAPATRO:
Not dance. But this also attracts crowds.
You cannot give a performance, musical
or otherwise because it would, naturally,
attract crowds. How can | then make my
living unless | attract crowds ? Unless a
crowd is attracted and sees my
performance and gives me 5 paise or 10
ﬁalse I cannot make a living.  You call it

orrib

The question was proposed.

~ SHRI S.D. PATIL : | oppose it because
it is intended for persons who may carry
or place bulky advertisements in any street
or public place which may obstruct traffic.
How can | accept it ?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is:

6t. "That at page 35, lines 8-q, be delet-
ed.
The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question is

That clause 85 stand part of the Bill.
The Motion was adopted.
Clause 85 was added to the Bill.
Clauses 86 to 90 were added to the Bill.

Clause 91—Behaving indecently in

public.
_SHRI LAKSHMANA MAHAPATRO:
Sir, | move :

50. "That at page 35, lines 40 to 43, the
words 'or not, or use int'ecent Ianguage
or behave mdecently pr riot'
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ously or in a disorderly manner in a street
or public 1L#)Iace or place of public resort or
in any office, police station  or station
house' be deleted.”

(The amendment also stood in the
names of Shri Bhupesh Gupta, Shri Kalyan
Roy and Shri Bir Chandra  Burman.)

Sir, | want to be restricted. First of all,
nobody will like to violate it. But let it not
be so extensive as it is.

The question was proposed.
SHRI S. D. PATIL : I do not accept it.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question is

50. "That at page 35, lines 40 to 43, the
words 'or not, or use indecent Ianguage or
behave |ndecently or riotously or in a
disorderly manner in a street or public
place or place of public resort or in any
office, police station or  station house'
be deleted".

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is

"That clause 91 stand part of the Bill."
The motion was adopted.

Clause g 1 was added to the Bill.
Clauses 92 to 97 were added to the
Bill.

Clause 98—Penalty for failure to keep in
confinement cattle,

'SHRI LAKSHMANA MAHAPATRO:
Sir, | move :

62. "That at page 36, for lines 30 to 35,
the following be substituted, namely :—

(a) for the first offence with fine
wr:jlch may extend to fifty rupees
an

(b) for the second or subsequent
offence with fine which may extend to
one hundred rupees".

63. "Thatatpage 37, for lines 15-16,
the following be substituted, namely:-

If they are the property of the person
convicted of the offence.

(The amendments also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri B'r Chandra Deb
Burman-)
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As far as the question of fining these
people...

The questions were proposed.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : No speech
now.

SHRI S. D. PATIL : Sir | oppose.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is

6a. "That at page 36, for lines 30 to 35,
the following be substituted, namely :-

(a) for the first offence with fine which
may extend to fifty rupees; and

(A) for the second or subsequent
offence with fine which may extend to

one hundred rupees'.
The motion wa,s negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

63. "That at page 37, for lines 15-16, the
folljving be substituted, namely:—

'if they are the property of the person
convicted of the offence'."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is:

"That clause 98 stand part of the Bill."

The mttion was adopted.

Clause 98 was added to the Bill.

Clauses 99 to 108 were added to the Bill.

Clause 109—Penalty for disobedience
to order under section 27.

SHRI LAKSHMANA MAHAPATRO :
Sir, I move :

64. "That at page 39, lines 26-37, for
the words 'three months' th« words 'one
month' be substituted.”

65. "That at page 39, lines 27-28, for
the words 'fiv; hundred rupees or with
both dthe words ‘five rupees' be sub-
tituted.”

(The "nendments also stood in the
names of Shri Bhupesh Gupta, Shri Kalyan
Roy and Shri Bit Chandra Deb Bur,man.)

Sir, thsse are only to reduce....

THE VICE-CHAIRMAN (SHRI
SIHYAM LAL YADAV) : No speeches,
please.

SHRI LAKSHMANA MAHAPATRO :
Sir, this is very important. This is not in
the interests of the common man.
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THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV?]: I do not allow a speech. All
the points you have already covered.

SHRI LAKSHMANA MAHAPATRO
This is in relation to a police officer....
THE VICE-CHAIRMAN (SHRI SHYAM

LAL YADAYV) : You have already made your
point clear.

SHRI LAKSHMANA MAHAPATRO
You want to punish him.

The questions were proposed-

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV) ; The question is :

64. "That at pag: 39, lines 26-27,
for the words 'three months' the words
‘one month' be substituted."

Tjhe motion was negatived.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAY). The question is :

65. "That at page 39, lines 27-28,
for the words ‘five hundred rupees or
with both the words ‘[five rupees' be sub
stituted"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is :

"That clause 109 stand part of the Bill."

The motion was adopted.
Clause 109 was added to the Bill.

Clause no—Penalty for contravening regu-
lations, etc. under section 28.

SHRI LAKSHMANA
PATRO : Sir | move :

MAHA-

66. "That at page 39, line, 32, after the
words 'be punished' the words 'by a fine which
may extend to twenty-five rupees' be instrted."”

67. "That at page 39, lines 33 to 47, be
deleted."

68. "That at page 40, lines 1 to 7, be
deleted."”
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[The amendments also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Dei Burman].

Sir, 1 move for the reduction of the
quantum of punishment.

Tfte questions were proposed.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL XADAYV) : The question
IS @

66. "That at page 39, line 32, after the
words 'be punished' the words by a fine
which may extend to twenty-five rupees'
be inserted.".

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question is :

67. "That at page 39, lines 33 to 47,
be deleted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) i The question is

68. "That at page 40, lines 1 to 7,
be deleted."”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

"That clause no stand part of the Bill."

The motion was adopted.
Clause no was added to the Bill.
Clause in to 120 were added to the Bill.

Clause 121 Neglect or refusal to serve as
special police officer.

SHRI BIR CHANDRA DEB BURMAN:
Sir,  move :

51. "That atOPa e 42, line 31, after the
word ‘appointed’ the wrods ‘with his prior
consent’ be inserted."”

[The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman]
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Sir, | want to speak something on this.
The fundamental right of profession has
got no place. If anythin% goes against the
Constitution, that is 1Illegal. Now the
fundamental right has got nothing without
consent. It is a sort of emergency situation
and | have heard that the Police
Commissioner is allowed to declare emer-
gency. The President can declare an-
emergency but here an emergency ap-
pointment can be given without consent.
So the Constitution is negatived in this
regard.

The question was proposed.

SHRI S. D. PATIL : Sir, | oppose the
amendment.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question
IS :

51. "That at page 42, line 31, after the
word ‘'appointed’ the words ‘with his
prior consent'be inserted."

The motion was negatived-

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question is
"That clause 121 stand part of the Bill."

The motion was adopted.
Clause 121 was added to the Bill.
Clauses 122 to 145 were added to the

Bill.

Clauise 146—Powers of  Commissioner
of Police under other Acts.

SHRI LAKSHMANA MAHA-
PATRO : Sir, | move :

69. "That at page 49,lines4 to 7, be
deleted.”

[The amendment also stood in the names
of Shri BhupeshGupta,  Shu Kalyan
Boy and Shri Bir Chandra Deb Burman.
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The question was proposed.
SHRI S.D. PATIL : Sir, |oppose it.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

69. "That at page 49, lines4 to 7
be deleted."

The motion was negatived-

Clause 146 was added to the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Clause 147,
Amendment NO4 70 is barred.

Clauses 147 to 152 were added to the
Bill.

SCHEDULE |

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : There are four
amendments, No. 52 to 55, to Schedule I.

SHRI LAKSHMANA MAHAPATRO
. Sir, I move :

52. "That at page 52, line 5, the words
and figures 1. The Press and Registration
of Books Act, 1867, be deleted.”

53. "That at page 52, line 7, the words
and figures '3. The Indian Lunacy Act,
1912." be deleted.”

54. "That at page 52, line 10, the
words and figures '6. The Cinematograph
Act, 1952', be deleted.”

55. "That at page 52, line 19, the
words and figures '3, The Madras
Dramatic Performances Act, 1954, as in
force in Delhi.' be deleted."”

[The amendments also stood in the
names of Shri Bhupesh Gupta, Shri
Kalyan Roy and Shri Bir Chandra Deb
Burman].

The questions were proposed.

SHRI S. D. PATIL : Sir, | oppose them
because they are a mere declaration.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

52. "That at page 52, line 5, the words
and figures '1. The Press and Registration
of Books Act, 1867' be de-»eted.”
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The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

1

53. "That at page 52, line 7, the
words and figures 3. The Indian Lunacy
Act, 1912." be deleted."

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

54. "That at page 52, line 10, the
words and figures '6. The Cinemato
graph Act, J952." be deleted."

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question is

55. "That at page 52, line 19, the
words and figures ‘3. The Madras Dra
matic Performances Act, 1954, as in force
in Delhi.' be deleted."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question is

"That Schedule | stand part of the BiU."
The motion was adopted.

Schedule | was added to the Bill.

Schedule Il and 11l were added to the
Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. D. PATIL : Sir, | move :
"That the Bill be passed.”

FTAWIEE (1 O T A ) AT T
0T T ) 99T 99T H ?fTH"[ |

st ®TEY AT T : ITAATETR WEIEA, |

TH famr o1 fa<g 539 & fAao aey gwrg o
az fam w1 Fear wn & a7 @ wdma S5
Ferfaais & omad a7 gu1 719 5 1966 #
frear & qfea v fadg g ar o qfer
A WAAT AT T HTAA AT 1 39 (A2 o1 o
w1 q1 % 39 7 9a% aqed di-39% 9w

WY AW €, F9F R ey 41, W aga =y
wETe of | gE & o ifEe fasw gur A
W A1 ® AV 97 @ET S &1 fAator

The question was proposed.
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ITTATHN WFIAT, 1558 & fAg F arg
ot ufgaaT A 1 fparg Frar, qfam mefats-
ey w ttoan, ww W wEE frar © One
police officer must be made to fear more
rh.m his ene:ny, his senior or junior nﬂiu r.

‘s afqe T e wiisaz 7 wa
& @ war = ard ofgAEn @ T4 faEm
7t fgmerm & qfam nfuﬁr—tﬂ & fami
rutmu‘n?w mmnﬂﬁfzﬂ'ﬂm
ﬂWfW?IWWifHW??ﬁ‘ afas
1 91T T ¥ wfawr 77 A iy 7
T A AT T FEAA §, AAa § A g o
AAAT F 1T E A WA F A A= F, FARL
AT 97 AT AR FOAAFL A ) AT FEAr
E e w7 9w g4 w1 a0F @ fzaw A o, e
qfaan TR A 7 A T [ A AW Aw
for a1 v g7 AR w4 A alawre a5

arfaw. .. .. (Ineerruptions) "l:h"",' T
WY AT T, @ E, A A el fraw A g,
d wh § aud w6 oywT w7 G O gafaw
g ag 2w afas & a1t a9 w1 oufrer
¥7 Famar arfam  yrroofrr o s A & wav
ava T | ITadrers wRed,  wreefop
ST & 30 A7 A0EaTal ®1 FF AAT 0 |
AFHT iz A 6 Agdr w7 q Afva g3 AT
1M WT ACETE A 150 gEfaal oAy §
o1 fem AT ¥qr # ot wrr A gIET q
WUET AT EOT AT ...

FAq=AR () rra A1 gray) cona
vt . mfEa

=i wFQ MW T T aEW 0 42 &7
7o dto 1 9T HCET A AT TAGL, 36
ave Fagre & qi Y o ArewTe A A )
Tt #a s 8, qfas w1 A S o
wfawre wa foaar fgw ? g977r 997 07 2
fr aror & ward & W@ faer qfiw, T Wi
a3 urnfy, w At w fow fpmeTs sne
# v A o w0 5 W W A W
In W 9w & F, A Aw o, qfes
o7 7% auEfedl ® nsdad w1 A4 61 A
T svaeAr AT §1 A0AT AT A g Fr
T uEaTal @1 F A T qEA )
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' ) TR et i 1
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UTT AT S[ACAT FT GATF I A 4647 | 27 F=m
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T2 W q=F N 0 qfer a8 sgasar
ﬁmﬁmwfrrmrfﬁmm
I G WA ¥ AvRrT O Arw v i d

w7 5h |

SHRI LAKSHMANA MAHAPATRO : Sir,
I have only one thine; to say.

THE VICE-CHAIRMAN
SHYAM LAL YADAYV) : No, no.

SHRI LAKSHMANA MAHAPATRO : |
did not participate in the first reading.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : You have
spoken. Have mercy on us also.

SHRI LAKSHMANA MAHAPATRO :
I have only one line.

(SHRI

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV) : You have
spoken sufficiently on all the clauses.

SHRI LAKSHMANA MAHAPATRO :
I will lust give only one line.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : All right. Please
do not repeat. You will not be allowed
repetition.

SHRI LAKSHMANA MAHAPATRO :
No, Sir, not a word of repetition.

Sir, a few days' ago there was a starred
questlon bv Shri Kesava Rao. ShriAnan-
;hri Kulkarnt and t>thc.vs,.afldi"->
to the' Home Minister asking
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